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LEGISLATIVE ASSEMBLY
' Wednesday, 15th ‘March, 1944

e Assembly met in‘the Assembly Chamber of the Council House at
- Pleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the  Chair. '

STARRED QUESTIONS AND ANSWERS
. () ORAL ANSWERS. ° .o
SUGGESTIONS FOR ENCOURAGEMENT TO STAFF OF CERTAIN NAVAL SHIPS.

420. *Mr. Govind V. Deshmukh: Will the War Hecretary plefse state with
reference to his answer to my starred question No. 165, put on the 23rd Feb-
ruery, 1944, if the, suggestions (i) to increase the number of petty officers,
(i) to increase the allowance of Rs. 10 a month to the boys of H. M. I. 8.
Dilgwar; and (iii) to give a long service medal and a grant to a person serving
for a long time in the navy, were made by any or all of the officers of the above
mentioned H. M. I. 8. Bahadur, Dilawar, and Himalaya? If so, do Govern-
ment propose to carry out any of these suggestions?

Mr. O. M. Trivedi: The answer tofhe first part is in the affirmative. As
regards the latter part, suggestions (i) and (iii) are under consideration and
suggestion (ii) has been accepted.

SUGGESTIONS FOR STIMULATING RECRUITMENT OF INDIAN VloMEN TO W. A. C. (I).

421,-*Mr. Govind V. Deshmukh: Will the Honourable Member for Infor-
mation and Broadcasting please state if Begum Shah Nawaz made any
suggestions to stimulate recruitment of Indian Women to W. A. C. (I), in her
former capacity as a lady organiger of the National War Front or in her present
capacity? If so, what were the suggestions, and to what extent were they
carried out? '

The Honourable Sir Sultan Ahmed: The Honourable Member ‘is referred
to part (¢) of the reply given to his question No. 827 on 7th March, 1944, by
the War Secretary. Recrnitment ta the W. A. C. (I) is a matter for the War
Department. * . )

Mr, Govind V. Deshmukh: If I mistake not, it was said in one of the
answers to the previous questions that. this lady had ceased to he a member
of the Nautionnl War Front and she ‘is now working in another capacity. My
question put to the War Secretary referred to a differént matter.

- The Honourable Sir Sultan Ahmed: No.

Mr. Govind V. Deshmukh: Yes. My question was whether she had made
any suggestions to the Government regarding the recruitment. The ~answer
was ‘No’. T am asking whether as a member of the National. War Front she
made any efforts, because she was making contacts all over and addressing
ladies’ meetings? I want to know whether in the process of making these
contacts she achieved anything? '

The Honourable Sir Sultan Ahmed: The question is exactly the same, which
was put to the War Secretary who was then asked whether this lady, when
she was making contacts and speeches in several provinces of India, suggest-
ed any sfeps to stimulate the recruitment to W. A. C. (I). The answer then
was ‘No’ and the answer today is also ‘No’.

Mz. Govind V. Deshmukh: My question here is specifically whether
“before or after she made any suggestions?

The Honourable Sir Sultén Ahmed: My answer is that as a lady organiser
of the National War Front or in her capacity as a member of the Depart-
ment, in either case, she made no suggestions.

Mr. ?Govind V. Deshmukh: What were the other contacts which she was
making :

* The Honourable Sir Sultan Ahmed: I submit that is not the question
You wanted to know whether she had made any suggestions to stimulate
recruitment of Indian women. .
- ( 1079 )

-
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‘Mr, Lalchand Navalrai: May 1 know from the Honourable Member in
which Department is she working—in the Broadcasting Department? If so,
what is her salary? , .
The Homourable Sir Sultan ‘Ahmed: She is working in the Information
Delﬁ;tment.

Lalchand Navalrai: What is the work given to her and what salary
does she get?

The Honoyrable Sir Sultan Ahmed: I want notice of that question.
DETENTION OF PETITIONS OF LALA FEROZ CHAND.

422. *My K. 8. Qupta: (a) ls the Honourable Home Member aware that
the Chief Secretary to the Government of the Punjab in his affidavit explained
that petitions of Lala Feroz Chand, etc., were detained by Government becsuse
“*at one time it was thought such petitions did not lie to this Court and later
when it was realized that they did, Government withheld them pending the
decision of another case by a bench of thig Court’'?

(b) Have the Government of India noted the following remark by the Thief
Justice of the Lahore High Court: ‘““There appears to be persistent endeavour on
the part of the Executive these days got only to ignore and flout the Legisla-
ture, but even to interfere with and ctﬁnil the powers of the Judiciary as well.
Tke judiciary have, therefore, got to be extra vigilant to preserve and maintain
their authority and prestige intact''? If so, do the Government of Indis
propose to issue necessary instructions and directives to the people connected

and concerned in the various provinces to maintain the morale of the Judiciary
in the country?

The Honourable Sir Reginald Maxwell: (a) Yes.

(b) The judgment of the Lahore High Court pronounced in respect of
certain miscellaneous petitions in February has dealt with the legal aspect of
the case and Government have nothing to add. The High Courts have ample
powers to endorce their rights.

Mr. Govind V. Deshmukh: May I know if the Government will direct the:
executive not to interfere with judicial matters? '

- The Honourable Sir Reginald Maxwell: I think the Hjgh Courts are quite:
sble to look after themselves. .

" Mr. Lalchand Navalrai: May I know if the Government has taken any
steps after that incident to see that the executive should not come into clash
with any orders of the High Court?

. The Honourable Sir Reginald Maxwell: That is for the executive of the-
Province to see and not for the Central Government.

Pandit Lakshmi Kanta Maitra: May I know if the Honourable Member's:

attention was drawn to this observation of the Chief Justice of the Laliore-
" High Court before he received notice of this question?

The Honourable Sir Reginald Maxwell: I require notice of that.
Pandit Lakshmi Kanta Maitra: T want to know if the Honourable Mem-.
" ber’'s Department receives these things as » matter of course. .

Mr. President (The Honourable Sir Abdur Rehim): He has given the-
_ .gnswer. He wants notice of this question: .

Pandit Lakshmi Eanta Maitra: May I know whether it is the practice to
call for these reports from the High Courts or has the Honourable Member
got any ugency of the Central Government in the Provinces?

The Honourable Sir Reginald Maxwell: My Depsrtment has nothing to
do with the High Courts directly. The High Courts are provindial institutions
snd deal with the Provincial Governments.

Mr. Govind V. Deshmukh: When did this matter come to the notice of
the Government?

The Honourable Sir Reginald Maxwell: I think it only came officially to
notice when the question was asked. I saw reports in the Press but we don’t
toke action on Press reports.

“
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ILLNESS OF PANDIT RAVI SHANKAR SHUKLA.

* 428. *Sardar Mangal Singh: Will the Honourable the Home Member please
state : _ :

(a) whether ‘it is a fact that Pandit Ravi. Shankar Shukla, ez-Premier,
Central Provinces, has been suffering from Ethmoidics and Anthrelgia for a
long time; -

(b) how many times he has been operated upon since his detention;

(c) whether it is a fact that after several operations the disease has not been
cured, and the doctors realising any further operation dangerous, have started
pelliative treatment only;

(d) whether it is- a fact that puss drips out from his nose, and that it is
feared that it is being absorbed in his blood '(system) which may poison his
body; and .

(e) whether it is°a fact that Pandit Ravi S8hankar Shukla gets slight fever,
headache and pains in his joints and, that he shows signg of weakening memory?

The Honourable Sir Reginald’ Maxwell: Sir, with your permission, [ will
reply to questions Nos. 423. and 424 together. u .

Pandit Bavi Shankar Shukla is a Provincial Government prisoner and I
have ng information regarding his case.

Mr. Govind V. Deshmukh: Could not the information be secured? The
Honourable Member may not have the information but there was sufficient
titne to secure information on this matter. )

The Honourable Sir Reginald Maxwell: I may inform the Honourable
Member that on receipt of notice of this Juestion we did make an inquiry from
the Central Provinces Government but we have not had a reply. '

ILLNESS OF PANDIT RAVI SHANEKAR SHUKLA.

'424. *Sardar Mangal Singh: (a) Will the Honourable the Home Member
please state whether it is a fact that Pand% Ravi Shankar Shukla has sent ®
letter to Government requesting that he may be allowed to be treated by his
private doctor; ' )

(b) what reply Government have given to his request; and the reasons
therefor; and :

(c) whether Government realise that it may be too late in his case if Gov-
ernment release him too late? '

DETENUS AND POLITIOAL CONVICTS IN JATLS.
" t4e25. *Sardar Mangal Singh: Will the Honourable the Home Member please
state : ' ’ °

(8) the number of detenus and political convicts now confined in jails,
provineewise ; .

(b) bow many have been released as a result of the recent review of their
cases; and . ’

(c) whether Government are satisfied that the policy of gradual releaseg is
desirable and is not attended with any risks from their point of view?

The Honourable Sir Reginald Maxwell: (a) I place on the table & state-
ment showing the number of security prisoners in detention in each Province
and the number of convicted persoms undergoing imprisonment in connection
with the Congress Movément in each Province as on January 1st, 1944—the
last date for which figures are available.

(b) There has heen 1 particular recent review, the results of which can be
stated as & whole. Out of about 21,000 detention orders made since the
beginning of the war nearly 13,400 héve been cancelled up to the lst January
last. ° .

(c) It is the policy of Government not to detain anyone who can safely
be released and they have no reason to be dissatisfied with the results of this
policy.

-

+For answer to this question, see answer to.aueation_ No. 423,
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Statemen! .
Persons Persons undergoing imprisonment
" in in connection with Congress
detention. Movement.
Madras . . . 357 1181
Bombay . 1437 790
Bengal . . . 1885 64
United Provinces . « 7 1361 4540
Punjab . . . 491 1756
Bihar . . . . 496 - 5800
Central Provinces . . 438 ' 880
Assam . . . - 208 333
. North-West Frontier Provinoe 152 127
Orissa . . . . 373 490
Sind . . e . 956 - b&
Coorg . . . 3 4
Delhi . . . . 50 213
Ajmer-Merwara . . 19 . 4
Baluchistan . . . Nil Nil
Céntre . . PR a“ .-
Total . 7719 14135
— ——— .

ILLNESS AND DEATH OF MBRS. GANDHIL

426. *Pandit Lakshmi Kanta Maitra: Does the Honourable the Home

Member propose to make a full statement with regard to:
- (i) the circumstances under which Mrs. Kasturabai Gandhi met her death in
detention;
- (il) the facilities offered by Government for her treatment;
(i) the facilities, if any, offered, by Government to non-official or private
.‘medical practitioners for her trestment; )

(iv) the facilities offered by Government for interview by her friends and
relations in the detention camp during the later stages of her illness; and

(v) the facilities for the performance of her funeral rites?

The Honourable Sir Reginald Maxwell: (i) The Honourable Member is

- referred to the reply to Mr. Govind V. Deshmukh’s question No. 82 on Feb-
ruary 8th. The immediate cause of death was, I understand, Pneumonia.
- (i) The Government doctors concerned with the case were Col. Bhandari,

"IM.S., and Col. Shah, I.M.S. Col. Advani, I.M.S., acted for Col. Bhandari
fos ‘a short time. In addition to such ordinary treatment as is possible in the
cuse of an elderly patient suffering from chronic heart weakness, special
measures sich as the taking of cardiograms were -employed when necessary
and, as a last resort, a course of penicillin treatment was flown to Poona
from Calcutta. A relgtive, Miss Manu Gandhi, was brought into the Palace
to help in looking after Mrs. Gandhi after the release of Mrs. Sarojini Naidu
in March, 1943. Trained nurses were made available for a short period in
December, 1943; and * after that Government agreed to allow Mrs. Jai
Prdkash Narain and Mr. Gandhi's grand-nephew, Kanu Gandhi, to live in the
Palace to help in nursing her.. .

(iii) Dr. Bushila Nayyar was in the Aga Khan’s Palace throughout;
Dr. Gilder was also there from February 1943 onwards. During her last
illness Mrs. Gandhi was also treated by Dr. Dinshaw Mehta and there was
a consultation with Dr. Jivaraj Mehta. For a short period in February sha

wag treated, at her own request and that of Mr. Gandhi, by a well-known
Ayurvedic physician of Lahore, Dr. Sharma.

(iy) From the beginning of December, 1948, when her last illness started,
relatives were allowed to visit Mrs. Gandhi and a considerable number of
them did so. :

(v) Mr. Gandhi expressed the wish either that there should be a public
funeral, in which case he would not attend the ceremony himself, or that the
funeral rites should be performed in the grounds of the Aga Khan’s Palace, in
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which cas® relations and close friends chould be allowed to be present. The -
latter alternative was adopted and the funeral took place accordingly in the
presence of about 100 friends and relatives. -t

Mr. Badri Dutt Pande: In view of the fact thut Mahatma Gandhi has
lost two of his nearest and dearest life partners, one his Secretary and the
other his wife, is it the intention of the (Government to remove him to another
place for he must be feeling very lonely where he is at present?

The Honourable Sir Reginald Maxwell: That will be considered.

Pandit Lakshmi Kanta Maitra: Is it not a fact that both the Doctors,
Dr. Nayyar and Dr. Gilder, were detained in the same’ place with Mahatma
Gandhi and there was no case for having private practitioners for consultation ?

The Honourable Sir Reginald Maxwell: As I said, Dr. Sushila Nayyar
was in the Aga Khan’s Palace throughout from the very first day of his deten-
tion. Dr. Gilder was there from February 1943 onwards. o

Pandit Lakshmi Kanta Maitra: Was not Dr. Jivraj Mehta also a detaines
in the same place? :

The Honourable Sir Reginald Maxwell: No, Sir. )

Mr. Govind V. Deshmukh: But he is a detenu although he may not be
in the same place. . :

The Honourable Sir Reginald Maxwell: I think so; I am not quite sure:

Pandit Lakshmi Kanta Maitra: What T wanted to know from the Honour-
able Member was whether any private practitioner, who was not a guest of
His Majesty's penitentiary, allowed to call on her? .

The Honourable Sir Reginald Maxwell: T have already said that Dr.
Sharma was allowed to attend Mrs. Gandhi at Mr. Gandhi’s request.

Pandit Lakshmi Kanta Maltra: Was he sent at the instance of the Gov.
ernment of India?

The Honourable Sir Reginald Maxwell: No; at the request of Mrs. Gandn’
and Mr. Gandhi. ’

Mr. Badri Dutt Pande: Why was not Dr. Bepin Chandra Roy, in whom
both of them have great confidence, allowed to see Mrs. Gandhi?

The Honourable Sir Reginald Maxwell: I do not think any specific request
was made for him#

CoNDOLENCE MESSAGES TO MAHATMA GANDHI.

427. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable the Home
Member be pleased to state if Mahatma Gandhi has been permitted to receive
messages of condolence sent to him from all parts of the country and outside?
Have the Government of India sent any such message to the Mahatma?

(t) Have Government given him permission and facilities for replying to
uny such messages, ‘if considered necessary, by him}

The Honourable Sir Reginald Maxwell: (a) The answer to the first part
of the question is in the affirmative and to the second part in the negative.

(b) Mr. Gandhi has been allowed to- reply to condolence messages from:
his relatives but not to those from others. Government have, however,
offered, in any case where he wished this to be done, to inform the sender
that the message had been conveyed to him. .

Pandit Lakshmi Kanta Maitra: Do I take it that if Mahatma Gandhi wanted
to reply to any of the messages, he would first have to take permission fron:
Government?

The Honmourable Sir Reginald Maxwell: Not in reply to condolence messages
from his relatives. - .

Pandit Lakshmi Kanta Maitra: Was he given to understand that in cnse he
wanted to replv to his condolence messages he was free to do that without
reference to this Government?

The Honourable Sir Reginald Maxwell: T have already answered that part
of the question. b '

Pandit Lakshmi Kanta Maitra: The Honourable Membet simply said that
so far as the replies to messages coming from his relatives were concerned, he
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was given {ree permission. 1 want to know whether he was given free per-
mission to reply to any messages other than those from his relatives without any
previous reference being made to Government?

" The Honourable Sir Reginald Maxwell: I have already said that Mr. Gandhi
was not allowed to reply to condolence messages from persons other than his
relatives but that Government had offered, if he so desired, to inform the senders
of the messages that they had been conveyed to him.

Mr. K. 0. Neogy: Does that reply cover messages of condolence, which are

- reported to have been sent by the present Viceroy and also by Lord Halifax?

@ ;1'!10 Honourable Sir Reginald Maxwell: I am afraid I know nothing abont
at.

STATEMENT IN AMERICA BY INDIA’S AGENT GENERAL CONCERNING MRS. GANDHI'S
DETENTION AND DEATH. :

428. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable the Home
Member be pleased to say if he is aware that a statement to the following
effect was made by Sir Girja Shankar Bajpai, the Agent General of India in
the United States of America, before the American public soon after the death
of Mrs. Kasturabai Gardhi: ‘At various times the Government of India
considered her release from detention for health reasons, but she wished to
rersin with her husband and her wishes were respected’’?

(b) Was this statement ‘made with the knowledge and authority of the
Government of India?

(¢) On what occasions did the Government of India consider her release
fromu detention for health reasons? On how many occasions was cffer for her
release from detention made to her and she declined? .

(d) Has the attention of Government been drawn to the following part of
the Press statement, dated February 28th, issued by Mr. Devadas Gandhi from
Allahabad in which he said:

"“Would her release from prison dufing the last serious stage of her illness
nave helped? . . . But the fact remains that she never had the benefit even
of the psychological aspect of an offer of release, except the last merciful one
from the maker. I was, therefore, shocked and amazed to find that the
Agent of the Government of India in America has made a statement to the
effect that the Government of India had wished on several occasions to release
her but she had refused to avail herself of the offer. This is even contrary to the
official annouyncements made on the point in India and I have seen no explana-
tion so'far for the different version put out in America’?

(e) If the answer to (d) is in the affirmative, is the Honourable Member
in s position to contradict the statement that no release offer was ever made
to her at any time?

(f) 1f the statement of the Agent General is inaccurate, does he propose
%o issue a contradiction of it? Jf not, why not?

The Honourable Sir Reginald Maxwell: (a) and (b). The Honourable Mem-
ber is referred to the replies given by the Foreign Secretary to questions Nos.
381 and 882-on March 13th.

(c) The question of releaging Mrs. Gandhi was first considered in' September,
1942, when she had her first heart attack after detention. It was again consid-
ered when she had further attacks after Mr. Gandhi’s Tast and also during her
last illness. On all these occasions, for the reasons already made publie, it was
decided not to release her. The second part of the question does not arise.

(d) Yes, but as already stated in answer to questions in this House, the
Agent General made no such statement. g '

(e) T have already made it clear that there was no offer of release.

(f) This reply and the replies given by the Foreign Secretary on March
18th should be sufficient to remove any misunderstanding that may have arisen,

Pandit Lakshmi Kanta Maitra: What steps do Government propose to take
to remove the misimderstanding created in America by this report?

The HonourablerSir Reginald Maxwell: Government can do nothing to re-
move misunderstandings in other people’s minds. .
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EXTERNMENT OF STUDENTS OF BENARES HINDU UNIVERSITY.

429, *Mr, Lalchand Navalrai: (a) Will the Honourable, the Home Member
be pleased to state if some students of the Benares Hindu University were
.externed from Benares district at the time of 1942 disturbances at Benares?
Af so, was any period fixed for which they were externed? If not, why not?

(b) What was the number of students so externed, and to which places di¢,
they belong?

(c) What wae the crime committed by them, and was any enquiry made
with regard to it? If so, who made that enquiry, und wag sny evidence
recorded? ' : ’ '

(d) Do Government propose to remove the ban imposed oa these students?
If not, why not? '

The Honourable 8ir Reginald Maxwell: (a), (b) and (¢). No action of this
nature was taken by the Government of India.

(d) If any such orders were made by the Provincial Government, it will be
for that Government to decide whether, and if so, when, circumstnnces allow
of their relaxation.

Mr. Lalchand Navalral: Are we not entitled to get information as to what
j8 happening in the other Provinees from the Central Gevernment? )

The Honourable Sir Reginald Maxwell: No, Sir, not in all cases, We can-
mnot be a universal encyclopedin. '

Mr. Lalchand Navalrai: Did the Honourable Member make any attempt to
;get_this information to be given to the House? )

't The Honourable Sir Reginald Maxwell: Yes, Sir, I did, but T have not fot
it :

DissATISFACTION OVER REQUISITIONING OF PRIVATE HoUsES.

430, *Mr. Lalcaand Navalrai: (a) Will the: Honourable the Defence Member
be pleased to state if there is u general ery und dissatisfuction in the country
on the working of the Defence of India liules with respect to the exercise of
rule 75-A by which people are deprived of their houses and the.same are
let out to Governwent’s civil servants on the ground that they render service
for the military? .

(b) What is the policy of the Government of India in such cuses? .

Sir Oharles Ogilvie: (a) und (b). 1n a smull number of eases, accomipoda-
tion has been requisitioned for Government servants in eivil employment, vot
«on the ground that they render service to the military, but on the ground chat
it is essential that they should be enabled to live in the stution where they have
to work, and accommodation eannot be found otherwise. Government are
aware that there has been some criticismn, but it will be appreciated that it is
.as important to provide for the essential, requirements of civil Government
-organisations that cannot be moved elsewhere as it is to provide for military
organisations.

Mr. Lalchand Navalral: Is the Honourable Member aware that,in Madras
a house belonging to a gentlemen, who was living in it with hig family and
who had recently purchased it, was evacuated for the District Magistrate of
that place?

Sir Oharles Ogilvie: T have not heard of that particular case.

Mr. President (The Honourable Sir Abdur Rahim): T disallowed that-
question. :

Mr. Lalchand Navalrai: Will the Honourable Member make inquiries and
Tet us know whether the houses of those persons who are living in them with
their families for a long time can also he evacunted under the Defence of Tndia
Act? . -

Sir Oharlegs Ogilvie: T am afraid T eannot guarantee that. .

Sardar Sant Singh: Is the Honourable Membher aware that houses are being
requisitioned for purposes other than military and for private emplovees?

g8ir Oharles Ogilvle: No. Sir; T am not so aware. i . _

Sardar Sant Singh: Ts the Honourable Member aware that in this verv towm
a house has been requisitioned for the emplovees of the Bfatesman?
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. 8ir Oharleg Ogilvie: I am not so aware.
Sardar Sant Singh: Will the Honouruble Mewmber kindly muke an inquiry
in the matter?

8ir Charles Ogilvie: Yes, Sir.’ 1
REMovAL OF MR. J. NIgaM AND MR. RIAZUDDIN AHMAD Km FROM THEIR SBBVIOES.

431. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable the Home
Membor be pleased to state if it is a fact that Mr, J. Nigam, 1.C.S., Magis-
trate and Collector, and® Mr. Riazuddin Ahmad Khan, bupermtendent of
Police, have been removed from the Indian Civil Service and the Indian
Police Service respectively? -

(b; When were they placed under suspension? Where were they posted at
the time of their suspension?

(¢) What were the charges’ avamst them? Who brought the charges ?

(d) Wae any judicial enguiry held in connection with their caqes? If. eo, .
what are the tindings? ,

(e) What opportunities, if any, were given to them to explain the (,harges
againgt them?

(f) How long had they been in Government service?

(2) What was the scale of shlarics drawn by them at the time of their |
suspension ?

(h) Are these dismissed officers entitled to uny pension for their past ser-
vice? If so, what are the amounts of such pension?

(i) What pay, if any, are they entitled to for the period of their suspension?2

The Homnourable Sir Reginald Maxwell: (a) Yes.

{b) On the 13th and the 30th November, 1942, respectwelv, while they were
on leave.

(¢) It will not be in the public interest to disclose the information.. The
charges-were brought against those officers by the Government of the Umted
Provinces.

(d) and (e). The enquiry wag a departiuental one held in accordance with the
procedure laid down in rule 55 of the Civil Services (Classification, Control and
Appeal) Rules. Full opportunity to defend themselves was. given as required

,by that Rule.

(f) 18 years, 2 months and 5 days and 30 years, 6 months and 25 days,
respectnvely

(g) Rs. 1,900 a month and Rs. 1,000 a month, respectively.

(h) No. but they have been granted compabs:onate allowances equivalent
to two thirds of the invalid pension which they would have received had
they been retlred on medical certificates. The amounts are Rs, 4,266-10-8 a
year with a minimum of £400 a yéar, if the allowance is drawn in’ England, in
the case of Mr. Nigam, and Rs. 333- 8-0 a month in the case of Mr. Khan.

(i) They are entitled to subsistence grants as follows: ‘

Mr. Nigam—Rs. 666 a month.

Mr. Khan—At such rate as the su:pendmg authority may direct, but not
exceeding one-fourth of his pay.

. Pandit Lakshmi Kanta Maitra: May I.know if these officers were removed
with the concurrence of the Secretary of State for India?

The Honourable Sir Reglnald Maxwell: They were removed by the Secretary
of State.

Pandit Lakshmi Kanta Maitra: Was the depnrtmental enquiry held at fhe
instance of the Honourable the Home Member?

The Honourable Sir Reginald Maxwell: No, Sir.

DETENTION OF OERTAIN SIKH WORKERS. )

‘432, *Sardar Sant Singh: (a) Will the Honourable the Home Member plesse
state if the following Sikh workers have been detained in jails under rule 26 of
the Defence of India Rules:

3) Jathedar Udham Singh Negote, (2) Sardar Ishar Singh, Mughel (8)
Sardar Darshan Singh, Pheruman, (4) Sardar Partap Singh, M.L.A. (Pun]ab),
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(5) 9 Surdar Chanan Singh, M.L.A, (Punjub), (6) Giani Gurmukh Smgh Musafir,

(7) SBardar Sohgn Singh, Jalal Usma, (8) Sardar Narinjan Singh, Talib, (9)
Sardur Mehur Singh, (10) Surdur Avtar Singh, Sidha, (11) Master Mota Singh,

(12) Master Sohan Singh, (18) Sardar Satwan Bingh, {14) Master Knbul
Sirgh, M.L.A. (Punjab), (15) Giani Shankar Singh, (16) Sarda.r Wargam Singh, ..
Sultanwind. (17) Master Ram B8ingh, (18) Bardar Ajit Singh, Bbusa, (19)
Sardar Jagjit Singh, Wereman, (20) Sardar Darshan Bingh,*Sultanwind, (21)
Sardsr Janmeja Singh, Sultanwind, (22) Sardar Bhagat Singh, Khaparkheri,
(28) Sardar Bachint Singh, Rurka Kalan, (24) Sardar Sutain Singh, Shahid,

(25) Sarder Nazir Singh, (26) Sardar Shiv Singh, Buraj, (27) Sardar Jagindra.
Bingh, Shaut, (28) Sardar Uttam Singh, Khatra Kalan, (20) Sardar Mota Singh,

Jagdev. (80) Sardar Hearnam Singh, Pheruman, (81) 8ardar Harmam Singh,.

Khl)]l'l-kl Pur, (82) Giani Surendra 8ingh, (38) Giani Kartar Singh, Tarantaran

(34) Surdar Sadhu Singh, Sangar, (35) Sardar Kartar Singh, Chaha, (36
Sardar Hukam Bingh, Akel Gadda, (87) Sardar Sodagar S8ingh, Jora, (88,
Sardar Jodh Singh, Khara, (39) Sardar Teja Singh. Thathikhara, (40) ‘Sardar-
Khen: Singh, Sorh,” (41) Sardar Gurbakhsh Smgh Pherurnan, (42) Baba
Makhan Singh, Werka, (43) Sardar Amar Singh, Dehriwala, and (44) Sardar
Bauntn Singh, Dhurka? If so, how many of them have been so detained under
the orders of the Central Government and how many under the Provincial
Government?

(v When were their coses reviewed last?

(¢) Have they been served with charge sheet under the amended rule 26-
of the Defence of India Rules? If so, hu.ve their replies baen received? If
so, when will the decision be. taken?

(d) Is it & fact that many persons detained under rule 26 of the Defence-
of India Rules have been released under the orders of the Central Govern-.
ment gr the Provincial Government during the last. =six months? How many
of the released persons have been Sikhs?

The Honourable Sir Reginald Maxwell: (a) Of the persons mentioned only-
six appear to have been detained under the orders of the Central Governmens,
but gwing to the similarity of Sikh names, it is impossible to be certain uul%s»
further details can be given. T have no information about the remainder.

(b) and (c). T ecan only snswer for Central Governimnent Security Priconers.
All of these have been informed of the grounds for their detention and their
representations are being considered when received. All decisions will be iaken
befare July 15th which is the date on which the present orders against them-
will expire unless specifically extended.

{d) Yes. T have no information about the number of Sikhs released by the
provinces. 3-8ikhs have been releared bv the Central ‘Government, or by *he-
Chief Commissioner during the last six months.

Sardar. Sant Singh: After n long service of over thirty years in this em:.rfrv,
the Honourable Member ought to be familiny with Sikh names. However,
may I ask the Honourable Member if he will make enquiries from the Pro-
vincial Governments ns to the nature of the detention order passed agningt thera
and as to the percentage of Bikh prisoners released as’ compared. with the-
number of Hindu and Muslim prisoners released?

The Honourable Sir Reginald Maxwell: There is no principle of communal’
representation in regard to the prmnm»rs detnined or released.

l!: N. M. Joehi: With reference fo part (b) may T ask who reviews these-
coses’

The Honourable Sir Reginald Maxwell: Thev are being reviewed bv . the
Central Government or the Provineial Government, as the ecase may be: it
depends upon the authority which ordered the detention.

M-. N. M. Joshi: May T ask whether it is the same authority which detain-
“ed them whieh reviews cases or the Government of India try to get some fresh
light thrown on these enses in. review?

The Homourable Sir Reginald Maxwell: No. Sir. Tt is for the authority
whjch passed the detention order to review cases. The Centrnl Government:
has no revisionnl power in the matter.
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Sardar Sant Singh: May I know who are the Sikh prisoners out of -his
list who have been detained wunder the orders of the Government of India?

The Honourable Sir Reginald Maxwell: Those who appear to have veen
detained under the orders of the Government of India are named:

(1) Jathedar Udham Singh, Negote (2) Sardar Narinjan Singh, Talib (3)
“Bardar Waryam Singh, Sultanwind (4) Sardar Sadhu SingL Bangar (5) Sardar
"Teja Singh, Thathikara and (6) Bardar Amar Singh, Dheriwala.

Sardar Sant Singh: May I know when the cases of these six prisonerg were
reviewed by the Government of India?

The Honourable Sir Reginald Maxwell: T did not say that they have all
tbeen reviewed. I said their representations are being considered when received.
I think some have been received and some not received.

Mr. Lalchand Navalral: May I know if there is any fixed rule prescribing
which persons can be detained by the Central Government and which by the
Provincial Government?

The Honourable 8ir Reginald Maxwell: T may refer the Honoumhle Member
40 the Defence of India Rules.

Mr. N. M. Joshi: May T know \\hether the Government of India w1]] con-
-gider the advisability of securing-a review of all these cases by some authority
-independent of the nuthority which detained these people?

The Honourable Sir Reginald Maxwell: That is a question of policy, to which
T cannot reply in answer to a supplementary question.

GOVERNMENT COUNSEL aT COURTS MABTIAL.

433, *Sardar Sant 8ingh: Will the War Secretary please state the number
-of Advocates-General employed by the Defence Department ‘for conducting

proceedings before the courts martial constituted under the Ariny Act? How
many of them are B.A., LL.B’s, or Barristers of any of the Inns of Cour}?

Mr. O. M. Trivedi: The only legal Department of the Army is the Depart-
.ment of the Judge Advocate Generel consisting of 51 officers. In important
.court-martial cases an officer of this Department sits with the Court as adviser
-on law and procedure. Officers of this Department are either b?gular officers
whao have specialised in Military Law or Elmrgency Commuissioned Officers with
Jegnl qualifications.

No separate establishment of officers is maintained for conducting proceed-
.ings before courts-martial, either for the prosecution or the defence. On the
.staff of larger formations there are, however, Staff Officers with legal experience,
who are concerned solely with court-martial work. The conduct of prosecutions
in important cases is entrusted to such officers or in rare cases to an officer of
the Judge Advocate Gengral's-Department. In other cases an officer is always
employed to conduect the‘%rosecunon and an officer is available in every case to
sepresent the accused.

Sardar Sant 8ingh: May I know what is the lega] training which these officers
have got, whether they have been trained in any University or in any of the
Inns of England?

Mr. 0. M. Trivedi: T have said that the officers of the Judge Advocate
“General’s Department are either regular officers who have specialised in Mili-
-tary Law or Emergency Commissioned Officers with legal qualifications, obtained
~either in India or in England, i.e., either LLL.B.'s or Barristers-at-Law.

Sardar Sant Singh: May I know how many of them are Barristers and how
‘many of them have legal training in any of the Universities in India?

, Mr. 0. M, Trivedi: T have not got the information readily available.

' Sardar Sant Singh: The question is asked how many of, them are B.A'a,
I.1.B.’s or Barristers of any of the Tnns of Court?

Mr. 0. M. Trivedl: T will trv to get the information,

“RETENTION OF SECOXD Drvisron CLms TN POLTTIOAT AND RATI.WAY Dnumm

434, *Bhai Parma Nand: Will the Honourable the Home Member be
pleased to state:

(o) §if it in & fact that the Politieal and the Railway Departments were
-excluded from the operation of the Maxwell Report;
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(b) if it is a fact that in other civil Departments of the Government of
India, Secoud Division has been abolished, but in the above-mentioned Depart-
ments it is still maintained; ’ :

(¢) if the replies to (a) and (b) are in the affirmative, the number in each
of the Departments, separately, of the Third Divisionr Clerks who are governe

by the Rs. 60—2—80—8—125 scale; :
(dj if it is a fact that some Third Division Clerks who have been officiating

in the Second Division in these Departments for more than two years, have
not been confirmed in that Division, in spite of some permanent vacancies
having occurred in.their respective Departments; and T

(e) if the Honourable Member is prepared to issue clear instructions to
these Departments to confirm the deserving Third Division Clerks governed
by the Rs. 60—2—80—38—125 scale, in the Second Division; if not, why not?

The Honourable Sir Reginald Maxwell: (a) The Railway Department was
at first excluded from the scope of the Report of the Government of India
Committee on Secretariat Organisation and Procedure but the scheme suggested
therein was subsequently adopted by that Department. The Political Depart- ©
ment is not a Departinent of the Government of India and the question of
applying the Report to the Political Department does not therefore arise.

(b) The Second Division is in process of abolition in the various Depart-
ments of the Government of India including the Railway Department,

(c): There are 4 cleétks in the Railway Department drawing pay in the scale
of Rs. 60—2—80—3—125.

(d) No. )

(e) Instructions haye already been issned that deserving Third Division Clerks
on Rs. 60—125 scale should be considered for promotion to the Second Division.

STATEMENT IN AMERICA BY IND1A’S AGENT GENERAL CONCERNING MRS. GANDHI'S
° DETENTION AND DEATH.

435, *Sardar Mangal Singh: Will the Honourable the Home Member please.
state: ' :
(8) whether the attention of Government has been drawn to the press state-
ment made by 8ir Girja Shankar Bajpai, Agent General in the United States
of Awmerica, immediately after the death of the late Mata Kasturha Gandhi
wherein he is reported to have said ‘‘At various times the Government consi-
dered her release from detention for health reasons but she wished to remain

with her husband and her wishes were respected’’;
(b) whether Government ever made any offer of release to her, and what

her reactions were to such offer or offers; and
(c) whether these offers were conditional, and what reply she gave to

Government regarding these offers?

The Honourable Sir Reginald Maxwell: The Honourable Member is referred
to my answer to question No. 428 by Pandit Lakshmi Kanta Maitra and slso
to the replies given by the Foreign Secretary on March 18th to fuestions Nos.
881 and 382 ‘ '

Sardar Mangal Singh: May I know whether the reports of her illness were
sent to the Secretary of State from time to time?

Th.° Honourable Sir Reginald Maxwell: So far as I recollect, yes, S8ir.
Questions have also been answered in Parliament on thig subject.

DESIRABILITY OF CLASSIFYING DELHI AS AREA ‘A’ PoR DEARNESS ALLOWANCE
PURPOSES. .
436. *Mr. Lalchand Navalrai: Will ‘the Honourable the Finance Member be
pleased to state: .
(a) whether Caleutta, Bombay and Cawnpore have been classed as Area A for
the purpose of determining the amount of dearness allowance granted to Central

Governiment servants;
(b) whether Delhi has been placed in Area B for the same purpose;
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(¢) whether Delhi is considered less expensive than Cawnpore; if so, in what
respects; '

(d) the factors which determine the classification of a eity into a particular
Area; i

_ (e) whether Government are aware that the population of Delhi has increased.
from three lakhs in the pre-war days to nearly ten lakhs as disclosed by the-
recent census taken by the Delhi Rationing Authorities;

(f) whether Government are aware that the cost of living in Delhi hus enor-
mously increased owing to the great number of troops, British, Indian, American
and other United Nations, having been stationed there:

(g) whether Government are aware that Delhi is now-a-davs considered as:
more costly in every respect than even Bombay and Calcutta;

_(h) whether Government have got an organisation tc work out the cost of
living index for the Presidency towns and other big towns like Delhi; .

(i) if the answer to (h) be in the affirmative, the pre-war and the present cost
of living index of Bombay, Calcutta, Cawnpore and Delhi ; ond ’ _
() whether Government are prepared to consider the advisability of placing-
Delhi in Area A like Bombay and Calcutta for the purpose of Dearness Allow-
ance; if not, why not?

The Honourable Sir Jeremy Raisman: (a), (b) and (¢). There is no differ~

ence in classification between Delhi and Cawnpore for the purpose of dearness:
allowance to Central Government servants. Both towng are in area B.
* Caleutta and Bombay are in area A. '

(d) When in August, 1942, the Central Government framned an All-India
scheme of dearness allowance for Central Govermnent servants, they adopted
the busis of classification already in use for the fixation é{ pay in the Depart-
ment of Posts and Telegraphs considering that it reflecled generally the rela-
tive expensiveness of living in-the respective areag. Slight modifications 1
this basis have been made for the purpose of dearness allowance from time to-

P time.

(e) and (f). Yes.

g) No. .

(h) The Governments of Madras, Bombay and Bengal have an organisation
to work out the cost of living index for the Presidency towns. The Govern-
ment of India have recently set up machinery for the framing of indices for-
eertain other major towns in the countrv. _ B

(i) A statement is placed on the table showing the required figures in res-
pect of Bombay, Calcutta and Cawnpore; but no index hag so far been
constructed for Delhi. In furnishing this information I should add that it is.
inadvisable to rely on the existing provincial series ‘for an inter:provinclal
comparison of the fluctuation of the cost of living, since the compila’clon_ of the
index number, the collection of .price data and the family budget enquiries on
which they are based differ considerably from province to province.

(j) Government are not satisfied that on the merits the reclussification
suggested is warranted.

Siatement showing cost of living indices . <«

Place. Base of the index, Index for Lateat figure available.
August 1989, .
1. Bombay Average for the year 105 247 for December 1943.
s 1535 100 100 258 for October 1943
. Calcutta August 19 00 or .
:. G:wnpore Atgg‘ust 1930 100 100 309 for December 1943.

Mr, Lalchand Navalrai: What is the difference in classification between
Bombay, Calcutta and Delhi based upon?

The Honourable Sir Jeremy Raisman: Tt is based on the relative cost of
living.
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Mr. Lalchand Navalrai: Is the cost of living in Delhi lower than in Bom-
ihay and Calcutta?

The Honourable 8ir Jeremy Raisman: That is the ground of the differen-
tistion.

Mr. Lalchand Navalrai: Has the Honourable Member made inquiries to
‘thut effect and found out that that is the distinetion?

The Honourablg Sir Jeremy Raismhan: Yes, Sir.

PROGRAMME FOB EXPANSION OF ALL-INDIA RabIO.

437. *Mr. T. T. Krishnamachari: Will the Honourable Member for Informa-
‘tion and Broadcasting be pleased to state:

(8) whether his Departtment has drawn up any programme for expansion of
the All-India Radio as soon as circumstances will permit; and

(b) whether such plans, if any, include the stimulation” of the qulo industry
in this country?

Tne Honourable S Sultan Abmed: 'Ihe iuatters referred to by the
-Honouruble Mewber are at present under the consderation of the Goveruiuens
-of India.

Papdit Lakshmi Kanta Maitra: 1s it not & fact that some time ago re-
search wus undertaken in the Honourable Member's Department for the
manufacture of cheap radio sets und it wag given up for want of funds?

The Honourable Sir Sultan Ahmed: Not in iy Department. The question
‘of manufacture of cheap receivers in Indiu was taken ,up by the Radio Re-
search Comumittee of the Board of Scientific and Industrial Research under
the Department of Industries and Civil Supplies. Their report is under exami-
nation in that Department.

Pandit ‘Lakshmi Kanta Maitra: Have Government provided free radio
sets to the countryside?

The Honourable Sir Sultan Ahmed: As many as were avmlable have been

rovided.
p, Pandit Lakshmi Kanta-Maltra: My question is, apart from the Province
-of Delhi have the Govermyent of India been able to provide free radio sets to
other Provhices, particularly the countryside? .
The Honourable Sir Sultan Ahmed: I shall require notice of that question i

STATEMENT IN AMERICA BY INDIA’S AGENT GENERAL COONCERNING MRS. GANDHI’S
: DETENTION AND DEATH.

4388. *Mr. K. O. Neogy: Will the Honourablerthe Home Mewmber be pleased
to state whether there is any truth in the statement reported to have been made
by the Agent-General of the Government of India in America to the effect that
Government had wished on several occasions to release the late Mrs. Gandhi but
that she had refused to avail herself ot the offer?

Th Honourable Sir Reginald®Maxwell: The Honourable Member is referred
to my answer to question No. 428 by Pandit Lakshmi Kanta Maitra and also
to the rephes given by the Forelgn Becretary on March 13th to questions Nos.
881 and 882

Dm‘mwnon OF MR. SATYANARAYAN SARAF OF Hissar.

439. *Mr. Ananga Mohan Dun Will the Honourable the Home Member
* please state:

(a) if he is aware of the fact that Mr. Satyanarayan Saraf, B.A., LL.B.,
Pleader of Hissar, who belonged to the Anti-Fascist Front of the Radical Demo-
cratic Party had been detained on the 9th August, 1942, under Rule 129 of the
Defence of India Rules, which was subsequently changed on the 15th August to
Rule 26 of the Defence of India Rules which has been declared ultra vires by the
Federal Court of India and ngh Courts of Provinces;

(b) if the answer to (a) be in the affirmative, whether his application to the -
High Court of Lahore under Section 491, Criminal Procedure Cdode, on the 20th
October, 1942, was taken into consideration, and if similar applications made to
the Chief Secretary, Government of the Punjab in October, 1942, and to the



1092 LEGISLATIVE ASSEMBLY [15T@ MaR. 1944

Honourable Premier, Punjab, on the 5th December, 1942‘ had also been con-
sidered; . L

(c) if he proposes to enquire about his case and find out if his statements in
the applications are correct, in which he has emphasised the fact that all his
activities were for the support of war efforts and against Fascism; #nd

(d) in case his submission be substentiated, whether the Honourable Member-
proposes to recommend his release without delay? .

The HonSurable Sir Reginald Maxwell: Sir, with your permission I wilk
answer questions Nos. 439 and 440 together. . )

Mr. Satyanarayan Saraf appears to have been detained by the Punjab Gow-
ernment. I have no information regarding his cage which is a matter for the
Provincial Government.

DETENTION OF MR. SATYANARAYAN SABA.F OF H.tssm\

'1440. *Mr. Ananga Mohan Dam: Will the Honourable the Home Member be:
-pleased to state:

(r) why Mr. Satyanarayan Saraf was not released on parole when his father-
was seriously ill and his uncle.died; and

(b) why his family was not given 1maintenance allowance as is required, om
account of which they had to live by selling his furniture and valuable law books-
and the education of his eldest son and of the younger dependent brother had to-
be stopped?

OpPERATION OF PUNJAB URBAN RENT RESTRICTION ACT IN DELHI.

44]. *Mr. Kailash Bihari Lall: Will the Honourable the Home Member be-
pleased to state: <on -

(a) if the House Rent Control Order is applicable to all the parts of Ol&
Delhi; if not, what parts or~Mohallas are subject to its application;

(b) if the Punjab Urban Rent Restriction Act, 1939, is applicable to Delhi,

() if it is not & fagt that under the Punjab Urban Rent Restsiction Act no
landlord can enhance the rent or eject a tenant except only when he requires the
holding for his own ‘use; )

d) if Government are aware that landlords in Delhi have got the rent en-
_hanced on the threat of ejectment under the pretext of personal use of the hold-
ing; . . o
(e) if it is a fact thai since the application of the Punjab Urban Rent Restric--
tion Act, 1939, to the Delbi aren, the number of ejectment suits have gone sery
high;

(f) the comparative figures of the number of ejectment suits for the pariod
before and after the application of the said law in Delhi, separately;

(g) if Government are aware that landlords are harassing the tenants in all
possible ways for vacating the holdings, and®in some cases information of cog-
nizable offences has been lodged by the tenants before the police; and

(h) if Government are aware that landlords in Delhi are charging exorbitant.
rents from new tenants, and that there is no effect of any law on them nor do-
they grant any receipt for high abnormal rents?

‘The Honourable Sir Reginald Maxwell: The question should bave been
addressed to the Honourable the Labour dfember. .

EXPORT SURPLUS SINCE FREEZING OF DOLLAR RESOURCES IN INDIAN HANDS.

' 942, *Mr. T. T. Krishnamachari: Will the *Honourable the Finance Member
be pleased to state:

(a) the total amount of export surplus thut accrued to India from the Jate
when dollar resources in Indian hands were frozen, viz., 28rd September, 1941,.
till the end of 1943, arising out of trade with the Empire countries (other than.
United Kingdom) and foreign countries;

t+For anavv;er to this question, see answer to questica N> 43%
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(b) how these surpluses were disposed of, and whether they were comwerted
into sterling; artd : .

(c) 1f the-answer to (b) is in the affirmative, whether these sums are included
in the weekly statements of the Reserve Bank of India showing its- sterling
assets? -

The 'Honomblo Sir Jeremy Raisman: (a) 1 would invite the attention of.
the Honmourable Member to the published monthly Accounts relating to the
Seaborne Trade and Navigation of British India. :

(b) In the case of difficult currencies, such as U. S. A. dollars, the proce-
dure 1s as I explained in reply to parts (b) and (c) of the Honourable Member’s-
question No. 207 on the 2nd 'Mal‘ch, 1944. Any surplus arising from a favour-
"able balance of trade in the course of a year would be credited to India in-
sterling. In cases where India’s trade balance with a difficult currency country-
is unfavourable the requisite currency is supplied from the Empire pool and’
recovered from India in sterling. . :

(c) All accruals to India of sterling in England from whatever source are-
eventually reflected in the sterling balances of the Reserve Bank.

LETTER OF TAJ COMPANY OF LAHORE TO' MAULANA ABUL Karam Azap.

443, *Maulana Zafar Al Khan: Will the Honourable the Home Member-
please state: .

(a) whether it is & fact that the Taj Company Limited, a Muslim publishing.
firm of Lahore, recently addressed a letter to Maulana Abul Kalam Agad at.
present under detention and requested the Honourable Member to transmit the-
letter to the Maulana; ' .

(b) whether it is also a fact that the letter was of a purely busindbs nature-
and only asked permission from Maulana Abul Kalam Azad to print and publish
a popular edition of his Exegesis of the Holy Quran which has.become 8o rare-
that its price, Rs. 7, has-shot up to Rs. 30; '

(¢) whether it is further a fact that the Home Department refused to forward.
the letter, in question, to Maulana Abul Kalam Agzad; and

(d) if the answer to (c) of the question is in' the affirmative, the reasons for-
refusing to forward a purely business letter to the Maulana? o

The Honourable Sir Reginald Maxwell: (a) to (c). Yes. .

(d) The letter was withheld in accordance with the rule under which cor--
respondence with members of the Congress Working Cormmittee is restricted $o-
private and domestic matters with members of their families.

Mr. -Govind V. Deshmukh: With reference to part (b), ‘wasg permission.
refused to the publication of the Holy Quran as was sought in the letter?

The Honourablg Sir Reginald Maxweil: It is not a case of giving or refusing:
sunction to the publication of the Holy Quran but of passing a certain commu-
nication of a business nature. . :

Mr, Govind V. Deshmukh: Could not an inquiry be made from Maulana .
Azad about ‘this request as to whether he. would allow the publication of the-

~

- &Holy Quran as was asked for in the letter?

The Honourable Sir Reginald Maxwell: I have explained that members of
the Working Committee who are under detention are not allowed to have-
correspondence or dealings with members of the general public. Their dealings
are restricted to private and domestic correspondence.

Sardar Mangal Singh: Cannot the members of the Working Committee-
even look after their private property? The translation was done by Maulana
Azad and if the Holy Quran is published we stand to gain.

The Honourable Sir Reginald Maxwell: Members ofs the Working Com-
mittee and other persons under detention are like Government servants; they-

, are not allowed to carry on business.
BrrTisE AND FOBREIGN EXPERTS EMPLOYED BY GOVERNMENT,

444, *Sardar Sant Singh: (a) Will the Honourable the Home Member-
please state .the number of British or other foreign experts who have been:

-
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employed by the Government of India as Advisers, ete., and. the Departments
in which they are working?. .

(b) What are the qualifications of these experts, and the pay they were getting
-before their employment in the Government of India and the puy they are getting
‘BOwW or were given on their employment by the Government of India

The Honowrable Sir Reginald Maxwell: 1 -would refer the Honourable
-Member to my reply given on the 93rd February, 1944, to Mr. Ananga Mohan
Dam’s starred question No. 189. .

PERCENTAGE or Musuim aNp HINDU STaFF IN SUPPLY DEPARTMENT, ETC.

440. *Sardar Sant Singh: (a) Will the Honourable the Home Member please
refer w the answer to starred question No. 148, dated the 12th November, 1941,
.and state the percentage of Muslims and Hindus among officers in the_office of
the Chief Controller of Purchase and Supply, say, on the 1st. October, 1940,
1941 and 1942, and the 1st March, 19487

(b) What is the total number of peons in the Posts and Air Department?
_What is the percentage of Muslims and Hindus among these?

() What is the percentage of Muslims and Hindus among the so-called
‘military police employed to guard the General Headquarters and allied offices?

(d) If the figures asked for in the preceding paris show that the percentage
-of Hindus in the said posts is much below what they should have been accord-
ing to their population in the country, will Government consider guaranteeing
-8 minhnum percentage in all services under the Government of India to Hindus,
as % dape in the case of Muslims, based on population?

- The Honourable Sir Reginald Maxwell: (a) It is . presumed that the
Honourable Member refers to the Purchase Branch of the Supply Depart-
ment, since there is no such office as that of the ‘‘Chief Controller of Purchase
and Supply”’. On that assumption 1 lay a statement on the table.

. (b) Total No. of peons—387, percentage of Muslims 87.9, percentage of
‘Hindus, 59.5. : '

(¢) Muslims—80 per cent. Hindus—20 per cent.

(d) No. -
Statement
Peroa:fxt.gg Peroe;;ftogv
Date ) Office M uooli o .
*1.10.40 . . Indian Stores Depart- 16-3 . 62-8
ment . . .
Contracts Directorate. 43 21-7
’ *(There was no unified Purchase Branch on this date.) _
* " 10041 . Parchase Branch of the ,
Supply Department. 12:9 509 .
1-10-42 . . + Ditto . 26°3 .61:2

1-3-43 B . Ditto . 241 871

°
LCoMMUNAL COMPOSITION OF INDIAN AUDIT AND AOCOUNTS SERVICE OFFICERS AT
: GOVERNMENT OF IND1A HEADQUARTERS, DELHI.

446. *Sardar Sant Singh: (a) Will the Honourable . the Finance Member
please state the total number of officers belonging to the Indian Audit and
. Accounts Service now working at the headquarters of the Government of India at
Delhi? How many of them are Europeans, and how many Indians? Amongst
-the Indians, how many are Musiims, Sikhs, Hindus, Indian Christians, ete.? -
(b) What was the total number of such officers in 1928, 1983, and 19382
" 'What was the communal composition of these numbers then?
(¢) Is it & fact that there is no Sikh officer at Delhi? If so, why? Are
.Government prepared to consider the desirability of appointing & Sikh?
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(d) Are- Government aware that there is a strong feeling among the Sikhs
:that their interests are always neglected in such matters?

The Honourahle Sir Jeremy Raisman: (a) Hindus, 80: Muslims, 12:
-other communities, nil: tqtal 42. .

(b) The information desired is not readily available and I consider that in
_present conditions the time and labour involved in collecting it could -be spent
to better advantage. I may mentlon, however, that one Sikh officer was in the
Finance Department in 1928 and left it about 1933.

(c) Of the two Sikh officers now in the I. A. and A. S., neither is now in
.Delhi, but one is under orders of posting to Delhi,

d) No. '

(Sa?rda.r Sant Singh: How is it that there is no Sikh in this Department
:since 19287 -

The Honourable Sir Jeremy Raisman: I have said that there wdg a Sikh
cofficer in the Finance Departmént in 1928 and he left it in 1933.

COMPLAINTS ABOUT SUPPLY OF COMMODITIES UNDER SUPPLY SCHEME.

1447. *Sardar Sant Singh: (a) Will the Honourable the Home Member please
cefer to his answer to starred question No. 176, dated the 15th November, 1943,
-and state what action was taken in the cases of complaints received by Govern-
.ment about the qualities of certain commodities supplied under the Supply
Scheme? If no action was taken, why not?’

(b) With reference to his answer to part (e), what procedure, if any, was
followed to verify the statements of the dealers, and with what result? If no
.action was taken to check these statements, why not?

(c) Is the Honourable Member aware that a number of complaints have been
made in the complaint books of Gupta Coal Company at Gol Market, and that
-every d&y a number of people go away from their shops?

(d) Is he aware that all these complaints have been so say white-washed
‘by the Supervisory Staff employed by the Home Department? If not, has this
aan ever been penalised? If so, when and for what offence?

(e) Is the Honourable Member aware that this firm, as well as that of
Jamaluddin at Gol Market, evade supplying stuff in the presence of the custom-
ers and try to persuade them to accept supply later on the plea of dearth o
-coolies or supplies?

(f) Is the Honourable Member aware that the dealers in the abseuce of the
customers are able to put in as much small charcoal or coal dust in the supplies
:as they-like, and after the supplies are delivered, the customers are helpless?

(g) Is the Honourable Member aware that in the case of charcoal, not only
coal dust but a very large quantity of small pieces of coal, which cannot be
retained in an average angithi, is supplied, and thus not only is the customer

1o pay a present day high price but suffer loss on account of wastage?

(h) Is the Honourable Member aware that though there have been no rains
tor the last several months, still the charcoal being supplied contains a lot of
wet charcoal? ‘

(i) Is the Honourable Member aware that the supervisory staff employed by
bim are unable to help customers against the different dealers?

(j) Is the Honourable Member aware that before this scheme was enforced
and supplies were forthcoming, charcoal was separated by dealers into three
parts, big enough pieces of charcoal were sold as good charcoal, small pieces ot
-charcoal sold at nearly half the price of the former, and coal dust gold at a
nominal price? . , )

(k) Is the Honourable Member aware that now the coal dealer does not have
to worry about these things and supplies charcoal from one side of a large heap,
supplying the cheaper ingredients along with the.good stuff, at the price of

. -good coal? .

(1) Is the Honourable Member aware that at Simla and at Delhi too, charcoal
was sold as sifted and unsifted, with a difference of two or three annas per
maund between the two? .

+Answer to this question laid on the table, the que'otioner having exhausted his quota.
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(m) Will steps be taken to enable their staff to get reasonably good supplies of
charcoal and’ other commodities? If any steps have already been taken, what
are they? .

The Honourable Sir Reginald Maxwell: (a) All complainte are investigat~
ed and suitable action tuken wherever necessary. Written warnings have been
issued to 15 dealers. In 7 cases the whole or a portion of the security deposited
by the dealers has been forfeited. In one more case, the agreement with the
dealer was terminated and the whole of his security deposit was forfeited. The
agreements with 8 other dealers were not renewed after the period of their
expiry. '

- (b) Supplies are usually issued to the retailers in the presence of the Inspec-
tors appointed for the pufpose. The retailers for wheat and rice have also been
asked not to take delivery of any supplies which are inferior in quality to the
approved samples. All disputes between them and the wholesalers are referred
to the Inspectors and if their decision is not accepted, to the Supervisor whose
decision is final, "

¢) und (d). There is no tirm known ag Gupta Coal Companﬁ in Gol
Market. The Honourable Member is presumably referring to ‘‘Hiralal Gupta
and Co."". Complaints have been received that this dealer wag supplying inferior
qualities of ®harcoal and soft coke. For this he has been severely warned.

(e) No.

(f) No.

(g) It is true that in some gases charcoal supplied has contaiped a large
quantity of small pieces of charcoal. Efforts are, however, being made to
obtain better qualities of charcoal. . : -

(h) No. Almost all charcoal which is now supplied is dry. )

(i) No; on the contrary-the supervisory staff do their best to help the
customers. ' _ '

() and (1). No; such practices might have prevailed before the war, but I
have no definite information on these points.

(k) Yes.

(m) Yes. BSeveral steps have already been taken to obtain better qualities
of the commodities supplied under the Scheme. The Chief Commissioner is
considering the question of reorganizing the present system of obtaining charcoal
for Delhi. As regards foodgrains, the tender system has been introduced for
obtaining supplies and there are practically no complaints now as regards the
qualities supplied.

DESIRABILITY OF SUPPLY OF PULSES, MILK, ETC., AT CONCESSION RATES T0 LOWEE
- STAFF.

+448. *Sardar Sant Singh: (a) With reference to starred question No. 180,
dated the 15th November, 1943 is the Honourable the Finance Member aware
that wheat and rice only, which are being used at reduced rates by the staff
getting salary up to Rs. 800, are not the only items on which the staff have to
spend money? . . .

(b) Ts he aware that pulses, milk, ghee, vegetables, cloth, etc., which are
essentials of life, are being purchased at 300 to 400 per cent. increased prices as
compared to pre-war ones? L ) :

(c) Were the Government of India staff at Delhi being paid 300 or even 200
per cent. more in the form of pay than their actual requirements? If not, do
Government consider that the arnount of 25 per cent. subsidy on wheat and rice
for staff getting up to Rs. 800 per mensem and the maximum dearness allowance
of Rs. 11 to staff getting Rs. 125 per mensem, are sufficient to meet the 300 per
cent. increase in the cost of living, as stated by him in reply to part (a) of the
question under reference?

The Honourable Sir Jeremy Raisman: (a) Yes.

‘(b) and (c). Government are aware of the rise in prices. S8ince my reply
to the Honourable Member's Starred question No. 180 of the 15th November,

4 Answer to this question laid-on the table, the questioner having exhausted his quota.
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1948, Government have reviewed the situation. While the control measures
instituted by Government have checked the rise in prices generally and in
regard to several items, particularly cloth, effected a reduction, Government
have decided to liberalise the present scheme of dearness allowance and intend
to make an announcement in the next day or two.

So far as Delhi is concerned, apart from the relief afforded by the ‘Grain
price concession previously meationed, and the opening of the shops at which
Government servants can buy certain household requirements at reasonable
prices, it is now proposed to raise the pay limit of eligibility for, and to increase
the rates of dearness allowance. It is, however, impossible to compensate
every one in full for the rise in prices.

SHORTAGE OF PoTaTOES AND Eaas IN NILGIRIS.

449, *8ir F. E. James: Will the Becretary of the War Department be
pleased to state:

(a) if he is aware that there is a serious shortage of potatoes and eggs in the
Nilgiris owing to the demands of the Defence Forces, and that it is oauking great
inconvenience and hardship to the civil population; and

(b) what steps are being taken by the military authorities and/or by the
Government of Madras to ensure that a reasonable supply of these essential
commodities is reserved or made available for the civil population in this distriet?

Mr. 0. M. Trivedi: (a) and (b) I am aware of the complaint referred to
by the Honourable Member. At the request of the Government of Madras,
Heuadquarters, Southern Army, are limiting the quantity of potatoes taken from
the area in question. Local Co-ordination Committees are also being set up to
determine the sources of supply which should be tapped and to regulate con-
sumption in order to avoid depletion of the civil markets. The Defence Ser-
vices have introduced a development scheme whereby it is hoped to make the
Army self-supporting so far as vegetables, eggs, poultry and potatoes are con-
cerned. If my Honourable friend wishes any further information, I shall be
glad to obtain it for him as far as possible. '

Sir P. E. James8: Is the Honourable Member aware that although
the actual shortage of eggs and vegetables for civil consumption is
less than it was the exorbitant prices which are now being charged are-in fact
limiting the consumption of these essential commodities in the lower income
groups to a dangerously low level? I have that by telegram on the authority
of prominent persons in the Nilgiris and I should like my Honourable friend to
send a copy of this question and his answer to the Madrag Government and the
military auvthorities.

Mr. C. M. Trivedi: I will, Sir.

UNSTARRED QUESTION AND ANSWER.
INELIGIBILITY OF POLICE MEN FOR MILITARY SERVICES.

138. Mr. Kailash Bihari Lall: Will the War Secretary please state if. their
arg any orders issued by the (General Headquarters whereby police men or staff
belonging to. police are ineligible for military services including commissioned
service? If so, does he propose to place a copy of such orders on the table of
the House? P .

Mr. 0. M. Trivedi: As regards the first part, orders have been issued to the
effect that personnel of the Provincial Police Forces will not be recruited for
service' in the ranks or for commissioms without the prior written consent of
appropriate superior officers.

As regards the latter part, copies of orders are placed on the table.

India Army Order 979 of 19)2.—Recruiting Indian Army. .

It has become most important that the strength of Provincial Polics Forces should in no
way be depleted. . .

In no circumstances therefore will members of such Forces be approached with a view
to joining or rejoining the Indian Army. If applications are received they will be dealt
with in accordance with 1.A.O. 2237/41. (Copy below.)

Disciplinary action will be taken against any officer or other rank of the army who dis-
regards this order.
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This order will be published every quarter in brigade, area and unit orders.
2. 1.A.0. 447/40 is cancslled. gade rders

India Army Order 2887 of 1941.—Recruiting Indian Army.

Na Government gervant of a Civil Department will be considered for appointment to any
branch of the Defence Services without the written permission of the head otp his Department.

2. Similarly those who resign their civil appointments in order to be free to join the
Defence Forces will not be accepted until a written certificate is produced from the head of
the Department that the resignation has his concurrence.

3. I.A.0. 1538 current is cancelled.

Nors.—Orders parallel to India Army Order €237 of 1841 have also been issued in respect
of the Royal Indian Nayv and the Air Forces in_India.

\

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following message has been received
from the Council of State: BN

“I am directed to inform you that the Council of State at its meeting held on the 13th
March, 1944, agresd without any amendment to the Bill further to amend the Cantonments
Act, 1924, which was passed by the Legislative Assembly at its meeting held on the 23rd
February, 1944.” .

THE GENERAL BUDGET—LIST OF DEMANDS—contd.
SEcoND STAGE—contd.

Mr. President (The Honourable Sir Abdur Rahim): The BHouse will now
- deal with the Demands for Grants. I think it is now the turn of the Inde-
pendent Party to move their cut motions.

As regards cut motion No. 8 on the final list, in the name of Mr. Abdur
Rasheed Choudhury, I find that it is not in order. The Honourable Member
wants to move his cut motion under the head ‘Central Excise Duties’ in order
to diccuss the imposition of duty on tea and coffee. But, as the Honourable
Member is aware, these cut motions are intended to give an opportunity to the
Honse to discuss matters of administration under the existing law and not to
“discuss any question in respect of any future law sought to be enacted. I
understand that there is a Bill relating to duty on tea and coffee which will
come up before the House. If that is so, it will give an opportunity to the
Honocutakte Member to discuss the subject. ,

The next cut motion to be moved is No. 9 on late list No. 1 (Demand
No. 12).. ‘

Rao Bahadur N. Siva Raj (Nominated Non-Official): 8ir, I will have to
move cut motion No. 20 (under Demand No. 26) on late list No. 1.

M-, President (The Honourable 8ir Abdur Rahim): T take it, it relates to
the Food Department. _.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Supply
Meinber): Sir, the position is this. The Food Member happens to be also
the Vice-Chairman of the Post-war Reconstruction Committee of the Council.
Perhaps it is under that impression that the Honourable Member has giver
notice of thie cut motion under the Food Department. . T suggest that it would
ho preferuble if this motion is moved under the head ‘Executive Council”.
There is «-cut motion in the name of the Honourable Member under the
head ‘Executive Council'—No. 9 on late list No. 1.. ’

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): How
can that be? No money is available under that head. .

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: The cut
motion may be amended.

Rao Bahadur N. Siva Raj: May I present my point? I have also given
notice of a cut under demand No. 71—Miscellanéous—to discuss Post-war
Reconstruction with “special reference to the Scheduled Castes. I propose to
100ve this cut motion.
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DemMAND No. 71—MISCELLANEOUS. .
The Honourable Sir Jeremy Raisman (Finance Member): I think it will be

all right. Sir, 1 move:
“That & sum not exceeding Rs. 2,81,01,000 be granted te the Governor General in Council

1o defrav the charges which will come in course of payment during the year ending the 3lat
day of March, 1945, in respect of ‘Miscellaneous’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 2,81,01,000 be granted to the Goyernor General in Council
to defray the charges which will come in course of payment during the year ending the 3lst
day of March, 1945, in respect of ‘Miscellaneous’.”

Post-War Reconstruction with special reference to the Scheduled Castes.

Rao Bahadur N. 8iva Raj: Sir, I move:
“That the demand under the head ‘Miscelianeous’ be reduced by Rs. 100.”

* 8ir, it may be a matter of some surprise to the Honourable Members of
this House that I should seek to raise ‘a debate on this guestion of post-war
reconstruction with special reference to the community to which I belong.
Ordinarily, Sir, in any other country such a thing would look somewhat
curious, but here in our country unless steps are taken to see that special
provision is made for the people called the ‘untouchables’ or the depressed
classes no-scheme of post-war reconstruction will actually redound to the benefit
of the cemmunity. 8ir, I think 1 had better start this debate by reading out
this statement which I find in the Report of the Technical SBub-committee in
the department of Roads and Transport:

*‘Civilization demands that all modern amenities which contribute to .the national well-
being and u better standard of life should bs brought within the reach of all secticns of

the population.” .
Starting with that, I should like to examine the schemes that have been

made and executed- by the Governments in the past and even up to date
and see how far such schemes have benefited the members of my community.
I +hink, Sir, such benefits as accrued to the people of this country as a result

. of the action taken by the administrations, both Provincial and Central, have
acorued in a very peculiar proportion. The benefits have acerued to the
‘people in inverse proportion to the co-operation that they have given to the
Government or in direct proportion to the condemnation that they have got
at {the hands of that section.

I can prove it this way. Taking all the schemes that have been introduced
=0 far, whether in the matter of education or in the matter of provision of
amenities, like public health, medical services and othar things, we have
noticed that the last place to be touched and very often never iouched are the

-places where the depressed classds live. It is due either to the fact that those
.amenities are not allowed to be given to our people on account of a religious
scruple or because of an administrative inconvenience or very often because
as they say, of financial difficulty. The object of many of the schemes is to
improve, as they say, the standards of the people, but in its actual epplica-
tion, we find that those benefits have never reached us. :

. Even the other day, Lord Wavell in a speech at Calcutta rointed out the
immediate urgency and the necessity for improving the lot of the slums and
he probably is under the impression that the slums are to be found only in
cities ard that the slums are due to industrial causes. It is true so far as
the cities are concerned, but the peculiarity of life in our country is that {he
slums are found not only in the cities but throughout India and if there are
600,000 villages in India there are 600,000 slums which are the places which
are unfortunately inhabited by our people. 8o I wish to suggest to the Gov-
ernment, only categorically, having regard to the time at my ‘disposal, certain
thirgs for their consideration. ' '

In th.e first place they must not run away with the impression that mere
vreparation of plans and generalizations with regard to post-war reconstruc-
tion wil! be sufficient to improve the lot of our people. A mere enunciation
of the policv simnly will not do. Tt must -immediately be followed up by
certain means and methods which will be concrete and positive. Sir, T take
the view that the subject of post-war reconstn{o‘tion is as important as the
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war eftort itself. In fact in other countries, in the United States and in the
United Kingdom post-war reconstruction is going on side by side with the war
effort and I think it is also true to say that much of the post-war effort is in
a sense a scheme or a part of a scheme of the post-war reconstruction in other
countries, so that we in our country must also insist upon the Government of
India to sec that the post-war reconstruction goes on side by side with the
work of the war effort.

Secondly I should insist that the post-war reconstruction or any scheme
of post-war reconstruction ought not to be postponed tntil that happy or
unhappy dsy when we in India are able.to form what is called a National
BGoyernment, because I know that post-war reconstruction is a world event
and cannot afford to wait for anybody in particular. Whether or not it is
possible for us to,establish a National Government, it is esmential that the
Government of India should take up the question of post-war reconstruction
immediatcly and go on with its work. It is not merely the question cf waiting
for the formation of a National Government that should stand in the way of
posi-war reconstruction. I should say that the present Government of -India
inust do its work according to its lights and this work will be judged only later:
it cannot be judged nmow. I am sure if they have been akle to do the war
effort and if they have been able to carry on the work of the war affort under
such great stress and strain and have earned on account of that work the
adrairation of the United Nations as a whole, I am perfoctly confident that
the Government of India can do the work of post-war reconstruction equally
weil and alsc earn the admiration of the people of India.

The main objective of post-war reconstruction is and should be to remove
inequalities in the social, economic and the educational fizlds: otherwise there
is no meaning in saying that we are going to raise the standurd of life of the
reople of India. I know, Sir, that unless the Government of India concen<
trates its attention upon making particular provision, having regard to the
esnditions in this country, for the securing of benefits to the scheduled eastes,
it will not in its mere general scheme of things be able to confer those benefits
that they think they would in any scheme of post-war reconstruction. I can
only toke a few examples and indicate how it may prove to be a mere farce
"and a sham so. far as the scheduled castes are concerned. ‘

Tuake for instance the improvement of agriculture in India. Now they talk
of better manuring: they tulk of better marketing: they talk of iirigation
iacilities; and they also talk of other aids to agriculture. Now having regard
{0 the fact that the land is held in a particular way and that there are three.
classes of people on the land whom we can roughly divide into the proprietors,
of land, tenants, and landless labourers, who are the classes of people who
will be benefited by the scheme that the Government of India might have in
‘there inatters? Certainly only the two classes—the proprietors and possibly
u few favoured tenants, and certainly not the landless labourers. Again in
the matter of education, we notice that there is what is called the BSargent’s
scheme. I take leave to point out here that the educationul policy of the
Government of India has not improved upon, what I call, the ancient Hindu
plan of education, which had as its objective, that education should be given
only to one particular class and that plan has been adopted in the past by the
Government of India. If we examine the policy which has been udopted by
the Government of India to spread education, as the means and inclinations of
the people permit them to take advantage of education, the result has been
that the people who benefited are, firstly, the priestly classes, secondly the
merchant classes, and thirdly the salaried classes. But the system of educa-
tion ‘hns left the ordinary worker and people like the scheduled classes and
the depressed classes out of it altogether. I am glad to find that my esteemed

18 Noom and able friend, Dr. A. L. Mudaliar, who is the Vice-Chancellor of
i * the Madras University, has made ~some observations about the
Bargent Scheme, particularly with regard to the point of making a selection
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of students for the purpose of admission to the High School as fit and not
fit. He particularly doubted whether the Sargent Scheme will benefit the
poorer classes. He says:

**Assuming the Bargent Scheme was implemented, it must be remembered in the initial
stages they were going to bring into the system a large number of youths to whom education
was a forgotten factor, who had no instincts for education of their families and who had
no hereditary instincts—I will use the word ‘rights’—for learning. Unless some special
=fforts were made for these groups, peopls, who through no fault of their own but through
the injustice of social system that existed so long in this country were backward, would be
denied possibilities of any -educational advance.” -

T entirely endorse this view, . A ‘ :

With regard to the provision of medical and public health, and other
-amenities, the scheduléd castes suffer under similar handicaps. So I suggest
that any post-war scheme to be really of any benefit to the Scheduled Castes
must be organised in a different manner from the one in which the Governmen§
of India might do. Unfortunately, the Government of India’s attitude in all
these matters has been traditional. I want the Government of India to put
their scheme on a rationalistic basis which will give justice to all sections of
the people. . ¢ .

At Cawnpore the All-India Scheduled Castes Conference passed the follow-
ing resolution with reference to this matter and, with your permission, I will
read thas resolution :

““This Conference is glad to find that the Government of Indis is considering questions
Telating to the reconstruction of India's economic and social life. This Conference at the
same time wishes to impress upon the Government of India that reconstruction would be a”
sham and a mockery if it was not planned in the manner and with a purpose to clevate the
economic condition of the Scheduled Castes of India. This Conference authorises the
President of the-Federation to appoint a Committes to frame an outline of Reconstruction
from the point of view of the poor and the working classes of India.” )

Sir, 1 may inform this House that we are taking steps to submit a Scheme
of Reconstruction to the Government of India. In the meantime we would
draw the attention of the Government of India to the necessity of keeping the
point of view of the Scheduled Castes and of making a special provision for
the securement of the benefits of any post-war reconstruction scheme to these
people. It is likely, I do not know what the views of the Government
are, it is likely "that a post-war reconstruction scheme may be held up
dor political reasons. We who belong to the Scheduled Castes sre anxious
that we must take advantage of the time factor and we also know that theq
world opinion is in favour of all classes like the Scheduled Castes end other
poor classes of India. What can stop the raising of the standard of living
and the welfare of the poor classes in India will only be the indifferent atti-
dude of the Government. So, I would very much insist upon the Gcvernment
to take this scheme immediately in hand and proceed at least with the work
of the welfare of the Scheduled Castes and to that end I would also ask
‘the Government to institute, if necessary, a separate fund for the development
of the schemes for the benefit of the Scheduled Castes. I hope I have im-
pressed upon the Government the necessity for considering a scheme, not merely -
a general scheme for the whole of India, because it will not benefit the Sche-
duled Castes, but a speciul provision be made in all these Reconstruction
‘Schemes so that their benefits are enjoyed by the Scheduled Castes as well.
8ir, in view of this I should like also to draw the attention of the Govern-
Tnent to the resolutions that were passed in the Nagpur session of the All-
India Scheduled Castes Federation in the year 1942, We have seen that in
spite of the efforts made from many quarters to remove untouchability no
advence has been made, and if any advance is made it has been inade either by
individuals or by instructions which has been of some help to certain mem-
‘bers _of the Untouchables to escape from untouchability, but no scheme,
has yet been provided to eradicate untouchability. Our views were, therefore,
expressed in B resolution which was passed by the All-India Scheduled Castes
TFederation at Nagpur, which asked for the establishment of separate agricul-
turs] settlements—call it by any name you like, agricultural colonies or villages
for the Scheduled Castes— at the expense of Government and to have Land.

’
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Settlement Commigsioners, if necessary, to settle these depressed classes,.
particularly on all those lands which are still available and are not cultivated
“but _are cultivable, and to make a provision for other amenities for our people.
As 1 said. Sir, it has not been possible even for Governments in the past to-
provide amenities for Scheduled castes . . . . . '

Mr, President (The Honourable Sir Abdur Rahim): Honourable Member has.
one minute more.

Rao Bahadur N. Siva Raj: The point that I should like to stress upon the
Government is that problems for the Scheduled Castes should take the first
priority in sharing whatever finances may be available or are made available-
for the post-war reconstruction schemes in India. With these words I miove.

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Miscellaneous’ be reduced by Rs. 100,

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammudan
Rural): " Sir, I rise to support the motion made by my Honourable friend, Rao-
Bahadur N. Siva Raj. Sir, I do not think it is necessary for me to say that
it is mot only in greater cireles, it is not only in meeting places outside this
Assembly "but 1 feel also even in this very Assembly the -House is so very
meéagre on such an important question. I find, Sir, that on the Government.
Benches there are four Honourable Members. - I find that the nominated gentle-
men are four or five. I find on the Congress Benches about three or four and
of the Muslim League Members there are just more than ten in number. There-
are only three or four on the Nationalist Party Benches.

An Honourable Member: What about your Party?

Mr, Hooseinbhoy A, Lalljee: Well, Sir, a question has been put to me about:
my Party. All those who are present here in Delhi are present just now in :he:
House. After all we are very small in number, .but those who are in large-
majority should have been present here. That shows what sort of interest all’
these great parties and the great Government take in matters relating to poor
people of this country, a class of people who suffer so much. :

An Honourable Member: How many are there from the European Group?

Mr, Hooseinbhoy A. Lalljee: There are only two gentlemen.

Now, Sir, this is a position of which, I think, we cannot be proud. No less:
than five crores of people have been put down in this country as untouchables:
and in their interest this is the interest that is being taken by the Governmens
and the great and different parties opposite who after claim to represent (he
masses.

(At this stage, Sardar Sant Singh rose to interrupt the Honourable Member.)s

Mr, President (The IHonourable Sir Abdur Rahim): Order, order. The Hon-
ourable Member is not giving way.

Mr. Hooseinbhoy A. Lalljee: As regards reconstruction questions, all honour-
to those people who have raised these questions; the Europeans and the Ame--
ricans have raised them. ) .

8ir Muvhammad Yamin Khan; Where is Dr. Ambedkar?

Mr, Hooseinbhoy A. Lalljes: Their countries have been destroyed by them--
gelves, their people have been ruined, however, the first care they are faking,
even in the midst of the war is to see that their people become happier as
goon as possible and that they are well fed and well off in every way. This.
must teach us a lesson. We are ourselves to blame, myself and you ‘all as
well a8 the Government. For more than 200 years of this rule nothing has.
been ‘done for five crores of people. There is one class of people in KEurops
and elsewhere who have, owing to their ambitions or otherwise, gone into a.
bloody war, they have ruined the best of the cities, they have even attempted
-to ruin many of the countries. They are who are guilty, but there are others.
who also have only followed them to teach them a lesson, but the first thought
that strikes them is to put their house in order at once so that there shall not
be a single individual who is not well fed or well off. Now we are going to-
copy them. Is there any plan laid down for these 5 crores of poor untouchables >

'8y

.
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Neither the Government nor my Bombay friends’ plan—]1 have great regard for
my Bombay friends—has clearly yet mentioned anything about them while this
is the class of persons who first and foremost require redress. My Honourable
friend, Rao Bahadur N. Siva Raj, has pointed out that in 600,000 villages in-
India which is a fact. and I may add that even in this capital town and other
capital towns the depressed classes are living not in slums, because slums are
for the poor human heings, but in places where often animals are stabled or
living, where wild animals are living, many of them are even living in wild
jungles. For them, no water, no drainage, no education, no medical relief, still.
not a word has been said, nor has the Government ever done anything in this
respect for them. Is it not a serious question? But this is the position and
the kind of interest! There is no provision for these people. I submit thut the:
reconstruction. scheme must provide first that none of the people of India shall
ever remnin as untouchable and live outside the cities and towns and villages.
They should not be allowed to remain as they are. They must remain like all
others within the busiest parts of the cities and towns and villages so that und
then and then only can all concerned realise their true condition, if not out of
regard for them, at least for the suke of their own safety, just as in this country
many Sahibs do. The Sahibs always are very careful to see whether the-
servants’ quarters are clean, so that the servants living in their compounds are-
free from deseases and their family members are properly vaccinated, whether-
there was profer drainage, lest something might happen to them in the bunga-
low itself which has got a big garden area. Unless we do some such. thing:
I am afraid & sense of reality will never come that they are also human beings,.
born in this country and forming part and parcel of our own selves.

So far as poor agricultural condition is concerned, Government has realised,
and all credit may be given to them—that the country has-not sufficient to eat.
Now they say they have been trying to improve the lot of the agriculturists
and agriculture producé but in that seheme very important attention has to
be paid to the working classes, the labouring classes. You cannot do anything'
tangible for them unless in the reconstruetion scheme minimum.wages are laid
down. Not a word has come from my Honourable friend, the Labour Member,
in all these 14 years of his service—he has done very well, very nicely, in the-
interests of labour generally, but not a single enquiry or a scheme has been aet:
up in any of the industries or otherwise where minimum wages has been found
out and laid down. There are certain industries which are very well 'off snd’
well organised, but no enquiry or schieme has been set up or come fromi the
Government Benches as to the minimum wages that must be paid to these
people in such and such industry, or in such and such undertaking. At least:
in two of the best industries which are paying heavy dividends, this could have-
been done, but still nowhere is -4 minimum wage laid down. T do not know
why a minimum wage should not be found out and laid down. In all parts
of the world where labour questions come up, the first question that the-
labour leaders ask is that there should be a minimum wage.

Then come housing, education, medical relief. Nothing has been done in
any of these respects. In many of the villages there are no wells, there is.
no water nearby. Let the Government lay down that in every village ‘here
should be a well, that there should be pure water nearby to drink. Many of
the villages have not any water facilities. Then about educational facilities,
There are people who want, and rightly too, free and compulsory education,
but in this country there are classes of people who cannot even afford to send
their children to school because on their labour alone the poor people can
maintain their families. As soon as a boy is 7 or 8 years old, the father and
the mother have to send them to do some work and get an anna or 14 annas.
‘And if you force them—we have discussed this many a time in Bombay about
.free and comipulsory education—then there will be starvation in the house. The:
whole family consisting of the father, mother and two children hardly earn a.
rupee a day, and if you take away the two children for education purposes,
starvation will be the result. Have the Government ever considered that n
such cases subsidies are the only remedy? Not a word has been uttered by the
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Government or by anybody else on those questions—namely, neither on ths
minimum wage nor the inability of the parents to send their children o school
although they desire that education should be given to them. Children of 7
or 8 years, whether a boy or a girl, have got to earn his own or her own living-
This is the condition in which the poorer classes are. Have we ever heard
of the Government of India making a provision in the budget for any of these
objects? Or have they ever insisted upon the Provincial Governments which
have now got provincial autonomy since 1985, to do these things? You have
got the same amount of population in Great Britain, about 44 or 5 crores of
people. But they are the richest people of the world. Here the same amount
of population in this country is starving, a boy or girl of 7 years has to earn
his or her own livelihood, they are hé.%f starved, half naked. Great Britain
prides itself on the fact that it is her care to look after Indian: affairs. During
debates on India in the Parliament 30 or 50 members out of 550 attend. But
whatever it is, how it is that during these 150 years of British rule in India
they have allowed these 5 crores of people to remain in this most pitiable zon-
dition as human beings, as compared with the same amount of population in
England whom they have made the richest people in the world?

Sir, one feels it and I feel it very much that when such an important- ques-
‘tion has come up before the House -there had been such poor attendance. Of
course some of my friends of the Congress party are now here, for whom I have
very great regard. So far no special scheme has been drawn up for the benefit
of the scheduled castes is a fact and I really congratulate my friend, Rao Baha-
dur Siva Raj, for drawing the attention of the Government to this matter.
In Europe now every attempt is being made to house their people nicely and to
attend to all their welfare much better than they did before. It is largely due
4o the destruction caused by war that these improvements are taking place.
But here up to now and for the last 150 years and more, nothing approaching
‘that deas been done for 5 crores of poor people and we find no provision has
been definitely, clearly and specifically laid down. Let the President of the
American Republic study and understand this position of these poor people for’
himself. When he wants to send so many troops here, if he wants-to take
advantage of the conditions of this country, let him see that the people of this
country are a little more happy than beasts and animals. With these words, I
support the motion moved. .

Mr. Piare Lall Kureel (Nominated Non-Official): Sir, I rise to support xy
“Honourable friend, Rao Bahadur N. Siva Raj. Before I take up the real subject
of the cut motion, I wish to make it clear that the scheduled castes form a
separate and distinct element in the nationsal life of the country. They form a
community apart from the Hindus and they have nothing in common with the
Hindus. The social disabilities from which the scheduled castes suffer are too
well known to be described here. Socially, they are at the lowest ebb; egono-
miically, they belong to the most exploited sections of the Indian population;
-educationally, they are the most b:c%(ward community in India. Everybody
¥nows that. I do not wish to give a detailed explanation for this. The Hindus
have regarded the untouchables as animals and lifeless objects. Even today
they are not allowed to take rich and healthful diet in some parts of the country.
Even today they are not allowed to wear white and clean clothes. Even today
‘they are not allowed to use public conveyances . . .

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): What have these reflections got to do with the motion before the House?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
«can go on.

Mr. Piare Lall Kureel: When they are free and may speak against any sec-
‘tion of the Assembly, then I should also be given the liberty to speak what I
like. They have spoken against the Government in most contemptuous terms.
"Phey have spoken against the nominated Members in the most contemptuous
terms and they have also spoken against many other Members of the Assembly.
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Then, I should also be given the liberty to expose the realities. They have
accused the Government of their inefficiency. They have called the Executive
Council Members traitors, tyrants and what not. Why to pick a hole ia
another’s coat? What about your effidiency? What about the demoeracy that
exists in your society? What abont the most shameful and inhuman regulaticns
that you enforce against the untouchables in your society. You never feel
ashamed of these regulations and rules against the untouchables. You speak
of British domination. What about the slavery that exists in your society
that is hundred times more odious and worth condemning than the British
domination. You were never ashamed of it and when I come here and expose
the realities you begin to interrupt me. You have spoken in such contemptu-
ous terms that I cannot spesk in those terms. You have denied the untouch-
ables the most elementary rights of human beings, even thoge enjoyed by rude
- savages in Cannibal lands . . -

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber must address the Chair. .

Mr. Piare Lall Kureel: I did not like to say anything against my friends. I
said these words because they interrupted me and they did not like to listen to
what I was saying.

Now, Sir, I must say a few words regarding the Hindus. Most of them are
not present. (An Honmourable Member: ‘‘Most of them are here’’.) The-
Nationalist Members are not present here. Many Hindu Members who boast
they are doing & lot for us are not present here. They speak of their civilisa-
tion and culture in commendable terms. They boast of their civilisation and
culture but their civilisation and culture have thrown 8 crores of human beings
into the darkest cave of degradation and humiliation to live and die like dumb
and dull brutes. They deny the elementary rights of human beings to several
millions of their fellow men . . . -

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
will now deal with the cut motion. . .

Mr. Piare Lall Kureel: I do not like to say anything more. I now come
to the real subject of the cut motion. First, I would like to point out -to you
the representation that has been given to the scheduled castes in the various
Post-war committees. The representation of the scheduled castes in the
said reconstruction committees is very inadequate. I have got here the
names of -persons who have been appointed on these committees. There is
the General Policy Committee of the Reconstruction Committee of Council.
Out of the three State representatives and 23 non-officials, there is only one
representative of the scheduled castes and that is my Honourable friend, Rao
Babadur N. Siva Raj. I come to the Policy Committee No. 1—Resettle-
ment and Re-employment. Out of the three State representatives and 25
non-official representatives there is only one representative of the scheduled
castes and that is myself.

Mr., Abdul Qaiyum (North-West Frontier Province: General): Who made
these appointments?

Mr, Plare Lall Eureel: I am not complaining sagainst the Honourable
Member. '

Mr. Abdul Qaiyum: I put a question—as to who made these appoint-
ments. .

Mr, Piare Lall Kureel: This is what I am going to explain.

Mr. D. K. Lahiri Ohaudhury (Bengal: Landholders): Don't get excited,
my friend. We are with you.

Mr, Plare Lall Kureel: Then I come to Policy Comimittee No. 2—Diaspo-
sals, Contracts and Government purchases. OQut of three State representa-
tives and 17 non-officials, there is not a single member of the scheduled
castes. Then I come to Policy Committee No. 3A on Transport. Out of
three State representatives and 14 non<officials, there is not a single member
of the scheduled castes. Then I come to Policy Committee No. 3B on
Posts and Aviation. Out of 8 State representatives and 10 non-officials,
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there is not a single member of the scheduled castes. Then I come to Policy
Committee No. 3C on Public Works and Electric Power. Out of three State:
representatives and 6 non-officials, there is not a single member of the
scheduled castes. Then comes Policy Committee No. 4—Trade and Industry.
Out of three State representatives and 22 non-officials, there is not a single:
member of the scheduled castes. Then I come to Policy Committee No. -5—
Agriculture, Forestry and Fisheries. Out of three State representatives and
22 pon-officials, there is not a single member of the scheduled castes. Now,
this is the representation that the scheduled castes have got on the various
reconstruction committees.  (An 'Honourable Member: ‘‘You can censure the
Government on that.””) Sir, the scheduled castes deserve more consideration
in this matter. They are very backward from every point of view and it
becomes the duty of the Government to improve their condition with all the
resources at their command. ’ :

Sir, the first thing that 1. want to point out is that their representation
should be increased. The programme that has been chalked out for the post-
war reconstruction is also inudequate so far as the scheduled castes are con-
cerned because the social, economic and educational condition of the scheduled:
castes is very different from those of other communities. They are very
backward, socially, economically, educationally and in fact in every respect.

Mr. President (The Honourable 8ir Abdur Rahim): Honourable Members:
are not to read newspapers in the Chamber. :

Mr. Piare Lall Kureel: Therefore, I would like the Government to make-

special arrangements for the scheduled castes. I would like the Government.
to establish separate colonies for the scheduled castes. In the present vil--
Jages they are always at the beck and call of the caste Hindus, money-lenders:
and the land-owning classes. They live and cultivate on their lands and are:
therefore dependent on them. They cannot do anything for themselves.
They cannot improve their condition according to their ability uand
capacity because for every thing they have to depend on them. They cannct
take any initiative in any scheme or in.#anything that is meant for the im-
provement of the scheduled castes.  Therefore, there should be separate:
‘colonies for the scheduled castes. My Honourable friend, Rao Bahadur Siva
Raj, has sufficiently explained the scheme and I do not want to go into its
details. A resolution for a separate settlement for the scheduled castes was
passed at the All-India Scheduled Castes Federation held at Cawnpore this
year and a similar resolution.-was passed previously also at Nagpur. The best
way to improve the condition of the scheduled castes is to take deliberate
steps for establishing separate colonies for them, where they will have their
own lands, their own schools, tanks and wells, and they will not have to
depend on others. There they will be in a position to improve their condition
to the hest of their ability and capacity. For this purpose, I would like the
Government to raise a special fund as has been pointed out by the Honour-
able Rao Bahadur Siva Raj and I do not want to say more on that point.
. In the end, I would like to say that the Government should not be afraid
of other communities. If they all turn against the Government, the Govern-
ment must bear in mind that they will have 10 crores of scheduled castes to
help them in their adversity. With' these words I support the cut motion
moved by my Honourable friend, Rao Bahadur Siva Ragj.

Mr. N. M. Joshi (Nominated Non-Official): Sir, I have great pleasure im
supporting the cut motion which my Honourable friend Rao Bahadur Siva
Raj, has placed before the House. My Honourable friend Mr. Lalljee was
justified- in complaining that some sections of the House do not show enough
intérest in the discussion of this subject. Improving the condition of the
scheduled classes is as much necessary in my humble judgment for the sake
of the scheduled classes as for the sake of the whole country. You cannot
improve the condition of the whole country if you ncglect the interests of the
scheduled classes. I, therefore, feel that the. House should give serious



THE GENERAL BUDGET—LIST OF DEMANDS 1107

.consi i the subject which has been placed before us this morning.
;“?;éldet,riﬁio?nt-:ny scherf'le which we may make for the reconstruction of this
.country or of our society or in any plan which we may make for raising _I;l];e
.oconomic or social condition of the people of this country, the interests of e
scheduled classes cannot be neglected. I feel that gpecial provision will h:.n.e
4o be made in any plan or scheme for reconstruction for the scheduled class-
es. I have no doubt that if we make a good plan for the reconstruction of
the society in this country and if 1{r0per provision is made for improving the
1ot of the poorest section of the cultivators in this country, for improving the
lot of the.landless labour in this country, and for improving the lot of the
working classes in this country, those efforts will to some extent benefit the
scheduled classes also because most of the scheduled classes belong to the
poorest section of the cultivators, mogt of them are landless labourers and
the remaining of them belong to the working classes. But I feel that aven
though the general efforts made to improve the copdition- of the poorer_ sec-
tion of the cultivators and the general efforts made to improve the condition
of the landless labourers and also the measures taken for improving the lot
of the working classes may benefit the scheduled classes still I
feel that special efforts - are necessary in order to bring the
scheduled classes to the level of other classes in this country. It will
‘be wrong for us to try to make a scheme for reconstruction and not to
_make a special provision for improving the condition of the scheduled' classes.
T, therefore, feel that my Honourable, friend Rao Bahadur Siva Raj, was
justified also in making a complaint that the Government of India are guilty
of neglecting the interests of the scheduled classes in forming the Reconstruc-
tion Committees. If you form a Reconstruction Committee and do not give
adequate representation to the scheduled classes, which form one-fourth of the
population, then your reconstruction is not going to be in the interests of the
whole of the population, I, therefore, feel that the Government of India was
wrong in neglecting to give adequate representation on the Reconstruction Com-
mittees which they have appointed. T have the same complaint to” make as
regards the representation of the general classes of workers on these Reconstruc-
tion Committees. But I shall not make that complaint today. But there
it no doubt that the- Government, whenever they appoint Committees to con-
sider schemes for improving the condition of the working classes or generally

of the people of this country, have ignored the interests of the scheduled classes
and also of the working classes.

Then, Sir, T feel that not only special efforts are necessary but very big
efforts are necessary. My Honourable friend, Rao Bahadur Siva Raj, said
that the Government may spend 5 crores of rupees a year. I think he is’
too modest., The population of scheduled classes is 7 crores in this country
and he asks for 5 crores a year. What can you.do with one rupee per
head? How can you improve the condition of the scheduled classes with
one rupee per head? My suggestion to him is to cease to he moderate.
If you are going to ask for 5 crores of rupees, then you will not be taken

seriously. People have begun to talk’ in “tens of thousands of crores of
rupees, ’

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Mr.
.Joshi has ceased to be a model_'a.te now. ' v

‘Mr. N. M. Joshi: My extremism is moderation itself.

1, therefore, feel that very big efforts are necessary. The mere expenditure
. of 5 crores of rupees n year will not do and it will not improve the condition of
1he scheduled classes in this country, who number 7 crores. I, therefore, feel
that a very big plan is necessary to be made.

My suggestion to the Government of India is this. Let the Government of
India .appeint these General Reconstruction Committees. Let them give some
representation to the scheduled classes, but let the Government of India ap-
point a Special Reconstruction Committee for the scheduled classes alone and
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let. that Committee be asked to make a plan so that the scheduled classes in
this country may be brought to the level of the other sections of the population
in, say, ten years’ time. Let there be a plan so that the scheduled classes will
be educated and at least brought to the level of other classes in education in ten
vears’ time. Let that Committee recommend measures to bring the scheduled
classes to thé level of other classes in education, in economic matters and in
every other matter within ten years’ time. Let a ten-year plan be made and
then after the plan is made and the costs worked out, the Government of India
should make -themselves bold to grant money. If you can spare money out of
the revenues, well and good; if you cannot spare money, then take a loan. A
loan will be justified for this purpose. If you can take a loan for war against
Hitler, you can take a loan for improving the condition of the scheduled classes.
There is nothing wrong in that. War is not a paying concern. . If you spend
money on a non-paying concern like war out of loans, why can’t you spend money
for waging a war against ignorance of the depressed classes and against their
poverty. It is worth while fighting poverty, it is worth while fighting ignorance
of the scheduled classes by raising loan. Whatever money is necessary should
be spent out of loan and the Government of India should not hesitate to do that
because you take loans on prosecuting the war. Any loan which you take for
improving the condition of the scheduled classes will ultimately pay. It may
not pay in five years time or in ten years time, but if the whole population of
seven crores is improved, if their economic condition is improved, then they
will be able to pay back the money which the Government of India may raise.
Even if they do not directly pay back, the whole country will gain not ouly so-
cially and morally, but the country will gain even economically. I, therefore,
feel that there should be no hesitation on the part of the Government in spend-
ing large sums of money for improving the lot of the scheduled elasses. I,
therefore, hope that this motion will be passed.

Mr, Ab(fnl Qalyum: Sir, there is no desire on this side of the House to
intervene in the debate, because on a previous occasion when a similar cut mo-
tion was brought by the Honourable Mover, we had made the position of the
Congress Party quite clear. We are in full sympathy with all the measures
which aim at the betterment of the conditions of the depressed classes, and we
have never lagged behind any other section in this country in helping the sche-
duled- classes to come into their own, As far as this cut motion is concerned,
we are in full sympathy with the principle involved, though we have no faith in
the post-war reconstruction schemes of this irresponsible Government. If they
are here in office after this war, this reconstruction will be carried in the interest
of British imperialism, British capital and British finance.  They are trying to
reconstruct this country as a sort of subordinate unit which can be éxploited by
British capitalists. We have no faith in this Government, nor in any of their
schemes of post-war reconstruction. We are all trying our best to get rid of
this Government and the imperialist systeth for which they stand in this country.
But as some Honourable Members had made pointed reference to the absence
of the Congress Party, and as certain agencies which are working for the Gov-
.ernment are only too eager to make use of any thing against us, therefore, 1T got
up to say these few words. If my Honourable friend, Rao Bahadur Siva Raj,

) wi}l press his Motion to a division, we will support;it. T just wanted to clear that
misunderstanding.

Pandit Lakshmi Kanta Maitra: Mr. President, 8ir my justification for inter-
vening in this debate at this stage is that an impressiop has got round that we
are opposing the cut motion moved by my Honourable friend, Rao Bahadur Siva
Raj. Sir, if T rose to a point of order in the course of the speech whieh my
Honourgble friend Mr. Piare Lall Kureel delivered, it was because I felt that he
was unnecessarily attacking the caste Hindu community. I had no other inten-
tion. T am sure the House has noticed that on every conceivable occasion when-
ever this Honourable Member, Mr. Piare Lal Kureel, gets a change to speak on

" any subject, the first target of his attack is the cast Hindus and  the Hindu
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The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Hear, hear.
Honourable Sir Jeremy Raisman: Hear, hear. .

;tll;dit Lakshmi Kanta Maitra: 1 am glad that my Honourable friends orr
the Treasury Benches have expressed their appreciation of this remark. I do
not have any delusion about it. Whatever motions we have been able to carry
against them, they have been of no avail, they have not been able to cha_ng:e
their minds; the Treasury Benches are dead to all sense of shame. I know Liis
f fact. .
o ir. cPrealdont (The Honourable Sir Abdur Rahim): The Honourable Member
had better come to the motion before the House. He need not dilate longer on

“these preliminaries. ) ‘

Pandit Lakshmi Kanta Maitra: Tt is the interruptions that diverted me into
this. Bo fur as the cut motion before the House is concerned, I want to make
it perfectly plain that in all schemes which seek to alleviate the misery and ihe
sufferings of these so-called ‘scheduled classes, in all schemes which seek the
betterment of their lot- they have our entire and wholehearted sympathy. Beyond
that, we cannot do anything. We have very little faith in this Government.
Personally, I think, and it is my considered opinion, that any scheme of post-
war reconstruction which is being boosted so often in the midst of this war, is
werely a deliberate attempt by the bureaucracy to by-pass India’s demand for
freedom. This reconstruction cry does not evoke any real interest or any res-
Ponse in me. I have no faith in that kind of slogan and, theref.

ore, if my Honour-
able friends think that by moving such a cut motion and pressing it to a Division

community will have an efficiént share in the so-called reconstruc-
tion, then, T am afraid, they are hugging an illusion.

: r I have no such illusions
mn my mind, and I would ask my Honourable friend to consider if he would in
these circumstances force us to s division.

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: Sir, T am
indeed glad that my Honourable friend, Rao Bahadur Sivs Raj, has tabled this
motion on the floor of the House on & subject of great importance and a subject
on which we certainly would like to have and to hear the views of members of
the community that he represents in this House. T should like just briefly to
touch on a preliminary question that has been raised both by my Honourable
friend, the Mover of the resolution, and by some other Honoursble friends; that is
to say, the question of post-war reconstruction and the duty of this Government
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as it is constituted at present with referehce to post-war reconstruction. I am
in entire agreement with my Honourable friend, the Mover, that the Government
-of the day, whatever its constitution and whatever its composition, has a prime
-duty to see that plans are made at the present time which will be put into effect
in the post-war era whenever that post-war era dawns. I have no hesitation
"whatsoever in saying that the Government of the day will be failing in its duty
if it were not, even now to have the blue-prints ready as far as possible ou
‘various subjects and on.various matters which will be put into effect without
‘much delay the moment conditions of war allow us to do so. It is obvious that
-during the course of the war itself at any rate, during a period such as we are
"having now at present, with the war in the present stage, it is not possible for
any Government to have concurrently both the war effoft carried out and also
-effect being given to. post-war reconstruction schemes. Bubd that is far from
-saying that proposals, plans, discussions and reports regarding post-war recons-
~fruction should not now be got ready so that as far as possible when the time
~comes for giving effect to it there is no avoidable delay in this matter. And
that is how every Government in every country is carrying out this work with -
-reference to post-war reconstruction. I am sorry that during the last few
‘weeks there has becn a certain amount of change among certain sections of my
~countrymen who, for reasons I do not know and cannot analyse, are suggesting
that post-war reconstruction schemes should all be laid aside and that some
-other Government which may come into existence at some future time should
-only take it up. It was only a few weeks back that - the General Policy
‘Committee on post-war reconstruction met and the members of that Committee
‘representing various frades, industries and commerce and other interests asked
thie Government representatives to expedite their plans for post-war reconstruc-
tion, found fault with Government for delaying these plans, asked them what
they were doing in the last two years and why they did not go ahead with
‘these plans and have the schemes ready. What has come over these very
gentlemen who now talk of post-war reconstruction schemes being put into
operation or being even designed only after some change in the administration
comes about is a matter, into the mysteries of the reasoning of which I am un-
.aple to enter at present.

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan
‘Rural): But they are not the same people. The people who asked you to
expedite are still asking you to expedite.

Dr. P. N. Banerjea: Is this House represented on these Committees?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Yes, some of
‘the Members of this House are on these Committees. And I am surprised to
find that my Honourable friend, Pandit Maitra, who is doing extraordinarily good
-work on one of these post-war reconstruction committees, being a member of
“that reconstruction committee, should now get up and say that he has no faith
in this Government and he does not want this post-war reconstruction committee
work to go on. That is & kind of logic which, I.very humbly venture to
-suggest, 1 am unable to follow. .

Pandit Lakshmi Kanta Maitra: Because it will all end in smoke. .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Now coming
to the actunl question that has been raised by my Honourable friend, Rao
Bahadur Siva Raj. I should like to say that this Government cannot obviously
be,—I shall not use the word ‘unsympathetic’,—disinterested in the progress
and welfare of the scheduled classes. (Interruption by Mr. N. M. Joshi) T
wish my Honourable friend woild not do any sniping from the back. If he
wants to do any sniping let him snipe at us from the front.

‘Mr. N. M. Joshi: This seat was given to me by you, S8ir.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: But not the
- authority to interrupt constantly. - ‘

Now, Sir, the main policy of post-war reconstruction in any country and tho
miain policy in this country of any Government must be to raise the standard of
fiving of the common man, to see that the underdog who has not had a chance
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to have s fair living and fair existence must be given the proper rights that he
is entitled to as a human being. And from that point of view there is no
community which deserves more consideration in any scheme of post-war
reconstruction than the community which my Honourable friend represents. It
seems to me that it is an obvious proposition that any authority w:hich plans for
post-war reconstruction, which wants to raise the standard of living of the
common man, which wants to see that as fa¥ as possible there is a general im-
provement in his standard of living, cannot but place the highest emphasis on
the condition and the improvement of the condition of the ‘members of the
scheduled classes. These are not mere generalisations alone; if they were they
would be of no use whatsoever. .

Let me turn to a few aspects of post-war reconstruction to which my
Honoursble friend referred. He naturally attached the greatest importance to
education and other amenities which the scheduled classes should have. As
regards many of these subjects I am not merely putting forward an excuse but
I venture now to remind myself of the fact that most of these activities are
within the purview of the Provincial Governments. Except for the area which
" is directly under the administrative control of the Government of.Infim,—Delh;
and other areas,—these subjects are naturally administered by Provincial Govern-
ments. But 1 do pot thereby suggest that the Central Government have no
responsibility in this matter. They have two kinds of responsibility and they are
prepared to discharge both these responsibilities. In the first place -a certain
amount of advice can be given from the Centre, and committees have been formed
at the -Centre with representatives of Provincial Governments, with educational
suthorities, just for the purpose of seeing that the advice of the Central Govern-
ment is communicated to various Provincial Governments on' these subjects
which are primarily under the present constitution the sole responsibility of the
Provincial Governments, without over-riding their jurisdiction, without en-
croaching on their powers and privileges, without dictating to them in any way
what they should do and what they should not do. I think there is very great
scope for the Central Government still by way of advice, by way of co-operative
effort in this direction to do what they can to make the Provincial Governments
concentrate their attention on problems of education and, in particular, on the
problem of education of the scheduled castes.

‘There is another direction in which probably to a certain extent the Central
Government may be able to help, It is possible that in these post-war re-
construction schemes the Central Government may be in a position to give
certain financial grants to various Provincial Governments; and it is possible in
that case to so give the grant or to so condition the grant that certain aspects of
post-war reconstruction may be carefully considered and given effect to by the
various Provincial Governments. These are the two directions in which the
Central Goveinment can help in these schemes. My Honourable friend referred
to,the report which has been ponularly called the Sargent Committee report,
the report of the Central Advisory Board of Education, and referred to the fact
that.according to that scheme in high-school education a certain selection will
have to be made which will to some extent seriously affect the position of the
scheduled cagtes., He also referred to a speech of the Vice-Chancellor of * the
Madras University on the subject. I think the recommendation that he was
referring to was this:

“Entry to high school should be on a selective basis. - Only those pupils should be admitted
who show promise of taking full advantage of the education provided. Additional subjects
may be provided for those not selected, provided that no cost falls on public funds.”

If this recomméndation were tﬁere by itself and were not modified in any
way by subsequent discussions or considerations I personally would have mno
hesitation whatsoever in saying that I agree with my Honourable friend, Rao
Bahadur Siva Raj, and disagree with this recommendation. For it would mean
that only those people who have had already somehow or other got an aptitude
for this education would be selected for high school education, that large num-
bers of communities which have been by hereditary occupation or by hereditary
rules or by embargoes of one kind or another been deprived of the benefits of
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higher education would continue to be so0 deprived on the basis that they do
not come within the selective clusses. But I understand that this recommend-
ation is intended to be given effect to, or on further consideration it has been
thought that it muy be given effect to, when a state of universal education had
been prevailing in the country for some years and when every section of - the
country, when every community and every caste has had the same opportunities
and got to a certain level of common educational progress, when this process of
selective admission to the high schools may be adopted. I understand that it
did not mean that at this stage,” when obviously there are classes who have
1P been deprived for centuries of the facilities of education, by this new
process of selective admission to high school a further embargo on a
more scientitic, refined and cruel basis will be added to the embargoes that they
have suffered for so many centuries. That is not the intention of those who
have framed the scheme and I am glad to assure my Honourable friend that it
will not be the spirit with which this recommendation will be accepted. Sir,
my Honcurable friend may also be interested to know that in this. Budget itself
the Central Government have provide? a sum of rupees three lakhs for scholar-
ships to the scheduled classes . . . . .
Rao Bahadur N. Siva Raj: That is not post-war.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That is
immediate; that is better than post-war. It is a thing which the community
has got now, immediately.

Rao Bahadur N. 8iva Raj: I am grateful for that.

The Honourakle Dewan Bahadur Sir A. Ramaswami Mudaliar: It means that
even now, without waiting for the schemes to be given effect to in the post-war
era, even now in this year and in the coming year before the war comes to an
end, the Government of India have very vividly appreciated the condition of the
scheduled castes and are prepared to do what. they can and to give financial
assistance to them in their educational progress. :

‘My Honourable friend, Mr. Kureel, has spoken on this motion also. I am
& Hindu, supposed to be a caste Hindu, and I take the view that however harsh
the sentiments he may have given expression to we, who have allowed this
system for so many centuries to continue, must listen with patience and must
listen with a certain amount of forbearance to the complaints that the Hanour-
able Member has made. It.is undoubtedly not pleasant to have the whole past
thrown at us and to hear the severe condemnatory language that has been used
by the Honourable Member, but having a lively recollection of our own position
—and 1 am certain that all Hindu Members in this House have a lively recollec-
tion of that position, so Tar as the society is concerned, though individually I am
certain they have tried to do their best to get over those conditiens—I would
not be one of thosé who will feel either annoyed or upset at the condemnation
that my Honourable friend bas chosen to express in this House. After all,
Mr. President,—

[15TH MaRr. 1944

The toad beneath the harrow knows .
Exactly where each tooth point goes! - .
And the Members of the scheduled castes know exactly what their sufferings
Lave been and how, in spite of all their efforts, those sufferings have not been
very considerably alleviated up to the present day. That is my only comment,
on the general remarks that my Honourable friend has made. He made. u
more specific complaint that in the organisation of this post-war reconstruction
committees members of the Scheduled Castes have not been -given proper re-
‘presentation. It is true that my Honourable friend, Rao Bahadur Siva Raj, i8
on the General Policy Commhittee which seeks to review the recommendations of
sll the other policy committees and which can be given in its own way a certain
emphasis, perhaps a certain direction, a certain degree of re_corpmendatlon for
priorities as regards which particular recommendation of which’ Post-war Re-
construction Committees should be first carried out; and I can assure my
Honourabte friend, Rao Bahadur Siva Raj, that in that capacity he will have
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not only.n very useful but a very important role to play and, that his observa-
tions will .be very carefully considered by that Committee.

8ir ¥, E. James (Madras: Kuropean): May I ask my Honourable {friend
whether the Scheduled Castes have any representative on the Settlement
Committe®’

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 1 am coming
to that. The next committee, which is equally important, is the Post-war
Reconstruction Committee on Re-seftlement of demobilized soldiers, sepoys and
of demobilized skilled and unskilled workers employed in various war works. 1
consider that is one of the most important committees from the point of view
even of the scheduled castes. Let us remember, Sir, that the part which the
members of the scheduled castes have played in this war is.second to that of
no other community “in this world, not merely in this country. 1 have had
personal experience and personal knowledge of the part that they have played.
In the Sappers and Miners Corps in North Africa along the road from EI Alamien
down to Tunis their part has been one of the most glorious in the whole history
of this war. I have hall opportunities of seeing not merely the accounts pub-
lished in the press throUgh the war correspondents from time to time, but I
thave had opportunities of seeing many more of these reports which are in the
archives of the War Secretary’s Department in Whitehall, and I can assure
them and my Honourable friehds in general that the achievements of the Indian
Army and of the Sappers and Miners Corps in particular are not-a hundredth
conveyed By the reports which have been published in the newspapers. When
the history of war comes to be written, they will find that a most glorious
«chapter will have to be devoted to them for the services they have rendered, for
the part they have played, for the unique and unselfish way in which they have
«discharge® their duties and responsibilities, not as mercenaries as some
srresponsiBle people in this country have often suggested but as people who
thave felt that in that task, in fighting the enemy, lies the salvation of the
‘world, the salvation of their own country and the upliftment of their ow.a
community. Now, Sir, in this Rehabilitation and this Demobilization Committe-
one of the most importdnt tasks which may be allotted to the members of this
committee will be to see that the demobilized soldiers and workers are given a
fair chance in ‘the post-war world, that the demobilized soldier is given facilities
to settle down on land as far as possible. Honourable Members may be aware
—and if they are not aware I should like to inform them—that in most pro-
vinces a survey has already beeén made of the lands which are free to be given
‘to demobilized soldiers, a point that my Honourable friend, Rao Bahadur Siva
Raj, referred to, and I have no doubt whatsoever that in those settlemgnt
schemes the interests of the depressed classes will be taken into consideration
:and proper allotment of land will be given to them, so that they can feel for the
first time that they have an interest in the land and an interest in the country and
are not merely landless labourers as;they have been for generations past. But
apart from tHese matters and apart from these two committees, there has been
a complaint that they Have not been represented in other Post-war Reconstrue-
tion committees and my Honourable friend, Mr. Kureel, gave a list of these
Post-war Reconstruction committees and showed that the members of tho
scheduled castes are not on. those committees. My Honourable {friend,
Mr. Joshi, representing labour, is always anxious to fish in' troubled waters and
I am willing to concede that on this occasion . .

Mr. N. M. Joshi: I do not fish at all. Fishing is not one of-my recreations.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: It is a recrea-
tion that my Honourable friend has learnt as a Member of this House and after
he has come to this House in the still waters of this House. But I am willing
‘to concede that my Honourable friend has hooked a very big fish indeed, and
-on behalf of Government I am prepared to give this assurance that we shall
carefully consider the suggestion of my Honourable friend, Mr. Kureel, and see
‘whether on other Post-war Reconstruction Committees the representatives of
the Scheduled Castes, who are also the working classes mainly in this country,

N
~
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will not be represented. My Honourable friend, Mr. Joshi, said that on an-
other occasion he will bring forward the question of working classes, but, Sir,
what is the difference between the working classes and the depressed classes?
1 hope my Honourable friend, Mr. Joshi, will agree with me that ¥ representa--
tion on an extended scale is given to the members of the depressed classes, - the
Government of India will be at the same time facilitating the representation of
the working classes and seeing to it that the points of view of all the werking
classes ure adequately taken into consideration in the discussions of the other
post-war recohstruction committees.

My Honourable friend, Mr. Siva Raj, referred to certain resolutions adopted
at the conferences at Cawnpore and Nagpur of the Scheduled Classes and I was
very much interested to hear from iny friend that one of those resolutions was
the suggestion to appoint a Committee which will draw up a post-war reconstruc-
tion scheme witli special reference to the depressed classes. I would like to
assure my Honourable friend that Government would welcome the report of that
Committee and the sooner it is in the hands of the Government the better both
for the Government and the scheduled castes. We are most anxious to have as
much help as possible from every party and community which tries to put for-
ward schemes of post-war reconstruction, and we are willing to examine these
schemes, put them ‘before the post-war reconstruction committees on which
both officials and non-officials are represented and try to see how far a co-ordi-
nated scheme, which will promote the interests of all classes in this country,
could be framed.

I do nof think I have very much more to add. The Government, as can be
seen from What I have stated, is completely m sympathy with the objects of
this motion which Has prominently placed before it the interests of the scheduled
castes in post-war reconstruction schemes. It proposes to consider the special
point of view of the depressed classes too. I can assure my-Honourable friends
of the scheduled community and the House generally that it is the intention,
desire and policy of the Government to have the interests of these communities
carefully considered in any post-war plan that they are preparing.

. Sir Muhammad Yamin Khan: I only wish to say two or three words on this
motion. We have got sympathy with the aspirations of the depressed classes
and we have shown always that we are prepared to give them whatever can he
given to them under the existing conditions. But I would like to speak candidly
on two or three observations which have been made by my friends, Mr. Kureel
and by Rao Bahadur Siva Raj. I do not think it was necessary for Mr. Kureel
to say if the other people fail, then his community will be ready to support the
Government. I do not know what he meant. Which Government was he
going to support if the other people failed? Did he mean that the present Gov-
ernment would continue with the support of his community, or was he talking
of some future Government?

Babu Baijnath Bajoria (Marwari Association: Indian Commerce): You have
now forsaken the Government. Government has found new supporters.

Sir Muhammad Yamin Khan: My friend, Mr. Bajoria, when he finds support
on the re-circulation of the Hindu Marriage Bill, will come forward to offer his
services also.

Another thing which T would like to tell my friends, Rao Bahadur Siva Raj
and Mr. Kureel, that though they are whatever they may call themselves, they
should not ignore the fact that they form a section of the people of India as &

whole. :
Mr. President (The Honourable Sir Abdur Rahim): It is now quarter-past

one. :
Sir Muhammad Yamin Khan: I will take one minute more. -

They should not stand in the way of the aspirations of the other sections
of the community and they should not, in season and out of season, either by
their votes or in any other way, work against the aspirations of the other people.
It they do this then they will always have the support from this side of the

House. .
~The Assembly then adjourned for Lunch till Half Past Two of the Clock.
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The Assembly re-assembled after Lunch at Half Past. Two of the Clock, Mr.
Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Deputy President (Mr. Akhil Chandra Datta): Sir Jeremy Raisman:
DEMAND No. 15.—HoME DEPARTMENT.
Jeremy Raisman: Sir, I move: . .

‘"I‘Th.h;t?:gu::r:(csegﬁn Ra. y6,72,000 be granted to the Governor General in ng_mcllt;:
defray the charges which will come in the course of payment during the year ending
31st day of March, 1845, in respect of ‘!Iome Depq.rtment . . od - )

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: Coundil to

“That & sum not exceeding Rs. 5,72,000 be granted to the Governor Gzneral in 3{11101 s
i e e e e a1 e
. rch, , in respect o . . Lo
3 htﬁ?j %ep;ty President '(er.. Akhil Chandra Datta): I think it is now the
turn of the Nationalist Party. Mr. Maitra. o

Abuse of Powers under the Defence of India dct and Rule-s.. .

Pandit Lakshmi Kanta Ma#tra: Sir, ] move motion No. 16 on Late List No. 1.

Dr. P. N. Banerjea: Sir, with your permission may my Honourable friend,
Mr. Maitra, come here so that he may be more audible? ) o

Pandit Lakshmi Kanta Maitra: No, no. Mr. Deputy President, I beg to
move :.

““That the demand under the head ‘Home Department’ be reduced by Rs. 100.”

Sir, my- purpose in moving this motion is to raise a debate on the question
.of misupplication of the Defence of India Act and the Rules framed thereunder.
The House is well aware that very often from time to time we have by inter-
pellations and by adjournment motions brought to the netice of this House
typical, individual cases where the Defence of India Act and the rules have
been misapplied. The provisions of the Act and of the rules made thereunder
are not being applied for the specific purpose for which they were enacted.
The Defence of India Act was meant mainly for the purpose of the defence of
India and for the effective prosecution of the war and for the maintenance of
law and order and for the maintenance of essential supplies. Early this Session
we have shown that in certain cmses which have more than local importance these
rules and the powers under these rules have been abused for the purpose of
carrying into jails and for gagging eminent men occupying high positions in the
public life of this country. We have brought to the notice of the House cases
in which lawyers for the only offence of defeuding political cases have been
put behind the prison bars. We have debated questions where festrictions had »
‘been put on the movements of people. Restrictions have been put on the travel
by railways preventing people from going to certain places. But, Sir, it is not
possible by mere interpellations or by adjournment motions to touch even the
fringe of this question of abuse which has assumed such formidable proportions.
T will mainly confine myself now to some of the well-known cases of miis-
-application of these rules, as they have been noticed by the High Courts and
by the Federal Court in India. To begin with. I will mention the famous or
infamous—I do not know what it is—rule 26 which gives the exeoutive of this
country wide and arbitrary powers to put behind the prison bars thousands of
-our countrymen without trial or charge. Tt was only last year that this matter
after passing through the Caleutta High Court and several other High Courts
came up before the Federal Court. I would particularly mention the case of
King Emperor versus Shivnath Banerjee reported on page 177 of the Federal
Law Journal Report. Their Lordships held in connection with this case that
even the provisions of rule 26 were not complied with by the executive and thelr
Lardships observed, ‘‘“we cannot condemn the procedure adopted in this case
too strongly. It would be difficult to conceive of a more callous disregard of the
‘provisions of the law and of the liberty of the peoples’’. This is the pronounce-
‘ment of the highest judiciary in chis land. Sir, we dealt with the case of
Pandit Baijnath in an adjournment motion in which the lesrned Chief Justice
of the Allahabad High Court pathetically exclaimed ‘‘the Defence of India Act
and the rules had paralysed us.”” T have also before me the subsequent observa-
tions of the learned Chief Justice of the Allahabad High Court. He observed
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that he could not allow the law to be influenced by political considerations,
politics must be kept aloof. _

Sir, I now bring to the notice of the House the case of Mr. Pardiwala. It is.
interesting to note what transpired between the learned Judges and theslearned
Advocate who appeared on behalf of the petifioner. The impression is clear:
that a reign of terror was going on in the Lahore High Court, that there was a
feeling of widespread panic in the Court itself. Several letters which were-
required to be sent to the Honourable Judges and to the Advocate General were
intercepted by the police officers ; and when-this matter was brought to the notice:
of the High Court Judges, the police tried to get out of it by saying that the:
documents had been destroyed. I will, Sir, read out one or two passages from
the report of what transpired between the learned Chief Justice and the other
Judges and the counsels in that case: )

“Chief Justice : BSo that a Chief Justice for veceiving letters addressed to him or his
brother judges should depend on the whims of a Sub-Inspector?

Abdur Rahman J: If it is true that the letters had been destroyed, which I doubt, it
does no credit to your clients.

Chief Justice : Letters meant for us here in the High Court destroyed by a Sub-Inspector:
is a serious matter!"

Later on, the Chief Justice observed:
“If any one puts in a petition in the High Court we cannot destroy it. But it sesms the-

police can. What we cannot do they can. They are arrogating to themselves the rights of’
court."’

And rightly the defence Advocate; Mr. Munshi, added:

*‘Much more than that, My Lord.” '

The Chief Justice pertinently observed in another case:

““There appears to bo persistent endeavour on the part of the Executive these days mot
only to ignore and flout the Legislature, but even to interfere with and curtail the powers of

the judiciary as well. The judiciary have therefore, got to be extra vigilant to preserve
and maintain their authority and prestige in tact.”

Sir, this is not from a Congress agitator. This is from 'a British Chief
Justice of the Lahore High Court. Now, let we turn to Patna. Incidentally
before I leave the Punjab, I may mention that.their Lordships gave u stern
warning to the Punjab Government not to interfere with applications which were
meant for the Honourable Judges. The Honourable Judges warned that if in:
"future they intercepted documents and letters which were meant for the Judges,
they would be held guilty of interfering with the course of justice. In the Patna

® case the accused was one Mr. Narasingh Rai. He was implicated in o series.
of cases and eventually he was acquitted by the District Judge, but he could
not get his release though acquitted. He sought the help of the Patna High
Court. The High Court issued a rule and subsequently ordered his release.
Even then he was not released. He was then given to understand that he was
detained under rule 129 of the Defence of India Rules. Later on, they changed
their front and said that. it was a misprint. It was stated that it was a steno-
grapher’s mistake, and Mr. Narasingh Rai was really detained under rule
26(1)B. The learned Judge asked, ‘‘Is any care taken to ascertain the section?’”
The Advocate General replied in the affirmative but pleaded that that was a
pure mistake. The Chief Justice intervened, ‘‘Is it the stenographer who inserts
the section?’’ ‘‘No care had been shown at all.”’ ‘‘No care is shown to
orders.”” . A stern warning alzo was given to the Government Advocate appearing
in that case. This is how the Judges of the Indian High Courts have expressed
themselves on the question of the application of the Defence of India Rules in
so far as they related to curtailment of civil liberties. I ask the Honourable
the Home Member, does he realise the disastrous consequence of all this on the
morale of the Judges in this country? This executive high handedness on the
part of the officers brings the administration of justice into utter contempt.
Tt demonstrates the importance of even the Highest Courts in the land. )

T want to tell the House that when the Defence of India Act was passed here.
it was modelled on the Defence Regulations and Defence Emergency Act of
Great Britain. But in the course of the last four yvears the British Act has
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undergone modifications stage by stage and the provisions as they stand to-day
are far more liberal than those of the Defence of 'India Act and the rules made
thereunder. In Britain they have got us safeguard while here we have nonme.
There, under those Defence Regulutions, under Regulation 18B they have got
advisory committees with a number of sub-committees and panels spread all over
.the country. Their function is to go into the cases of these detainees; the
detuinees are permitted to make representation to them, and these advisory
committees are constituted not exclusively of officials. There are some officials,
but mostly they are composed of non-officials presided over by eminent lawyers
of Great Britain. When powers analogous to those under Rule 26 of the
Defence of India Rules”were scught to be obtained in England, there was a
tremendous' uproar in the House of Commons. And what was the result? At
once the Home Secretary had to arrange a conference between leaders of ail
schools of political thought within the House of Commons and an agreed draft,
18B Defence Regulation, was evolved with this salutary protection of advisory
committees. I also want the House to bear in mind that in Great Britain
acoording to a provision in the law, all rules made by Orders in Council have to
be placed before the House of Commgns, and if within 28 days any member of
the House of Commons wants to make any change, suggést any modification, .
annulment or cancellation, he has the right, he has every facility to do so, and if
House of Commons so desire, dny rule could be abrogated. Here in this country
the Defence of India Acet was passed in 1939. A number of rules thereunder
have been made and are being made and they are not placed on the table of
the House. We have no opportunity to know, examine or criticise them. 1
ask any Honourable Member in this House, except those on the Treasury Benches
whether he is in a position to tell me how many are the rules that have been
framed so far under this Act, whether there is any compendium of them to‘be
used us a sort of vade-mecum. None. As a matter of fact, thé rules are
multiplying so fast and are being evolved in such & manner and with such a
total disregard of the civil liberties of the people, that it makes one simply sick
of the whole thing. When Rule 26 was declared ultra vires by the Federal
Court the detainees were entitled to unconditional and immediate release, but
promptly an ordinance, Ordinance No. 14 -of 1948, was enacted to validate a rule
which was ab initio void. But when that a'so came to be challenged, well, the
Government at once came forward with another ordinance, Ordinance No. 3 of
1944. I have before me-a press report in which I find that as many as 851
security- prisoners from different parts of Bengal and Assam had obtained rules
from the High Court in the nature of habeas corpus under section 491 of the
Criminal Procedure Code on the ground that their detention under Rule 26 was
illegal. But these Rules obtained by them had to be discharged because the
Chief Justice felt himself powerless in the face of this new Ordinance. By this
new Ordinance IIT of 1944, thev have completely ousted the jurisdiction of all
Courts including the High Courts in all such matters. The position today is
that any body in the land may be deprived of his liberty on any pretext
and he has no relief. The highest courts in the land cannot give him
any relief. They are absolutely powerless.

o I want to tell the Honourable the Home Member that these rules have
been in operation for over four years. Is it not time for him, before he leaves
this country, at least to agree to set up something like the advisory committees
that are in_ existence in England which will revise these rules, and bring them
in a line with the law as it obtains in England today. TIf that is not done, therzs
will be increasing conflict between the executives and their own systems of
judicature in this country. At present there is a sort of race going on between
the judiciary and the executive in this country. The executive makes rules.
The judiciary says that the rules asre ultra vires. Immediately the executicn *
brings in another rule. The judges say ‘No, this is no good’. Then follows
another ordinance. This is the kind of uglv race that is going on and what is
the result? Even the modicum of civil liberty, the slightest vestige of civil
liberty which was left to the country has been wiped out. I ask the Honourable
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Members of this- House to carefully consider the position. It is not possible
within the brief space of 15 minutes to give a catalogue of all the types of mis-
application of these rules but they are so common’ and so flagrant that it is not
necessary for me to labour the point any further. What I have said is suffi-
ciently illustrative and indicative of the way in which the law is being
administered in this country.

The other day we were surprised to read in the newspapers the report which
said that three tomgawallas in Jhansi were sentenced to two months’ rigorous
imprisonment under D. I. R. What was their.crime? Some British soldiers
visited an interesting place, a house of ill-fame, of dancing girls and these poor
tongawallas who carried them in their tongas were charged with being instru-
ments for the visit of these members of His Majesty’s forces to a house of ill-
fame and thus being responsible for impairing the health of the British soldiers.
May I ask the Honourable the Home Member what would have happened if
these tongawallas had refused to carry these tommies? Would they have been
left alive? No. They would have been killed outright and if we had complained
we would have been told, ‘Oh, you are agitators. This is a matter of military
defence. These people have come to defend your country’. I therefore appesl

.to the House that it should view this matter in all seriousness. It is time that
there should be an organised and united effort in this colntrv to put these
Defence of India Act and Rules on something like a rational basis. I believe
there is still a section in this House which thinks that there is some rationalism
left in this Government. It is for them to try and negotiate and persuade them
to see if anything can be evolved. For us here, our duty is clear. We should
bring these facts to the notice of the Government. off and on, as often as
possible and censure them for all these by all constitutional means. With
}hese words, Sir, I commend the motion to the acceptance of the House. Sir,
-T move.

Mr. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved:

““That the demand under the head ‘Home Department’ be reduced by Rs. 100.”

Mr. N. M. Joshi: I rise to support this motion. During the period of war,
some more Testrictions are placed upon the civil liberties of the citizens of various
countries and I recognise that during such a period the citizens have to tolerate
some special additional restrictions on their civil liberty but I feel that even
during a period of war the additional restrictions which are to be placed upon
the civil liberties of the citizens must be in connection with those matters which
are directly connected with war or the defence of the country or matters which
directly arise out of conditions due to the war or the defence of the country.
But I feel in the first place that the Defence of India Act goes too far. The
rules made thereunder also go too far in restricting the civil liberties of the
citizens of this country. My Honourable friend, Mr. Maitra, has referred to a
section of the British Act, the Defence of the Realm Act and section 18B. If
vou compare the British section with the Indian section, you will find that the
Indian section goes too far and therefore the special law in India is unjustified.
For instance, in Great Britain, section 18B does not enable the Government to
use the Defence of the Realm Act to take any preventive action. The man
who is to be deprived of his civil liberty or personal freedom must have doge
some overt act before he could be detained but in India a man need not.do
anything and the Government of India have power to detain that man. I
consider that to be a wrong application of the situation which has arisen out of
this war. According to 18B of the Defence of the Realm Act, in England, the
Government takes upon itself the responsibility of making a report to Parlia-
ment on the cases of detention. The Government of India has no such respon-
sibility. They can go on detaining people and make no report to the Legisla-
ture. Tt has already been said several times in this House that in Great Britain
according <o section 18B there is an examination by an independent committee.
The Government of India have recently changed their law on this matter and
provided for a review. But, Bir, the Government of India made no provision
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for an independent review. Only this morning 1 asked a supplementary ques-
tion with reference to the reply given by the Honourable the Home Member
and asked him whether the reviewing authority will be an independent authority
or will it be the same authority which is responsible for detaining & citizen in
3ail without an inquiry. I therefore feel that the Government of* India is not
entitled to use powers of detention without providing for an independent review
but I shall not go into the question whether the law itself is right or wrong.
‘On this occasion I propose to place before this House cases of the misapplication
.of the law. The Defence of India Act is intended to be used for situations aris-
ing out of the defence of the country or of war. But T have come across several
cases where the Defence of India Act has been used to deal with ordinary
labour matters. Tt has been used in the case of workers of some
industry who have nothing to do with the war and who want more
wages or some changes in their conditions and the Provincial Governments have
‘put these people in jail instead of looking into their grievances and securing a
remedy for those grievances. Hundreds of such cases have occurred throughout
‘the country. 1 feel that this is a wrong application of the Defence of India
Act.

Then, Sir, take, for instance, the present situation in the country as regards

the right of citizens to hold meetings and processions. At present in this
country there is absolutely no justification for not allowing thes citizens of this
country to hold meetings and processions without the permission of the police,
but there is hardly anv province in this country at present where meetings can
Ybe held without the permission of the police. I do not know what is the justi-
fication for allowing these rules and orders to exist in this country so that the
citizens should be compelled to take the permission of the policz for holding
ordinary meetings. I remember the Bombay DPolice Commissioner nsking me
once to take permission of the police to hold a meeting of the Executive Com-
mittee of the Bombay Civil Liberties Union. The Executive Committee of this
Union consists of about 20 or 25 persons and about a dozen of them attend the-
meeting and yet I was asked to take the permission of the police Now, what
is there in the situation of our country that that order regarding meeting
should remain in_existence still, so that the citizens shall have to take permission
for holding even ordinary meetings? T feel that this is a wrong application of
the power given to the Government of India under the Defence of India Act.
There is nothing in the present situation for keeping the order prohibiting meet-
ings without the permission of the police. I therefore, feel that the Government
of India and the Provincial Governments have made wrong use of the powers
which are given to them. Under these circumstances, I feel and I am justified
in stating that the Government of India and Provincinl Governments are using
the Defence of India Act for & purpose which is different from the original pur-.
pose for which the Act was meant. At present the Defence of Indin Act is
used in order to make administration easy. No bureaucracy likes to have any
difficulties in the administration. If people hold meetings and processions, it
is difficult for the bureaucracv to administer the country. They like to make
ddministration easy and therefore they have been using special powers and the
additional powers given to them under the Defence of India Act. I feel, there-
fore, that time has come when the Legislature should consider very seriously
whether the Govemngent of India and the Provincial Governments have not
abused the powers which are given to them. T, therefore, suggest to the Legisla-
;o;lxre that they should insist upon some examination being made as regards how
the powers given to the Government of India have been used by them and
whether the powers have been used for the legitimate purpose of the defence of
India or they have been abused in order to make the administration easy by the
bureaucracy. i

Then, I would also like an examination being made of the Defence of India
Act itself, whether the powers given to the Government of India and the Pro-
vincial Governments ought not to. have been given. I, therefore, suggest that
the Legislature should insist upon a Committee being appointed to examine the

3 P.M.
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Defence of India Act and the Rules, whether the powers given under the Act
and the Rules are excessive and whether they have not been abused, If the
powers alrea(}\y given are excessive and if powers given are abused, then the
Committee should propose remedies. The Committee may propose that the
present powers are excessive and therefore should be restricted. Thev may also
propose sufeguards for protecting the citizens from the abuse of the powers given
to the Central Government and the Provincial Governments. T feel time has
come when such an examination should be made and that it should be made by
8 Committee of the Legislature. I hope, Sir, even the Government of India
could accept this cut motion because they have used the powers under the.
Defence of India Act for more than four years. If the Government of India
have carefully exarnined the cases which have been dealt with under the Defence
of India Act, they themselves may come to the conclusion that the Act has been
abused. I, therefore, hope that the Government of India will not oppose ‘this
motion but will allow it to be carried and appoint a Committee for the proper
examination, firstly, whether the powers already given to them have been exces-
sive and, secondly, whether the powers given have been abused.

Sir Muhammad Yamin Khan: 8ir, in the Simla Session of 1939. when the:
Bill was introduced which beeame the Defence of India Act, I gave the Govern-
ment full support. My reasons for giving this support at thet time were that
the rules which will be framed will be administered under the authority of the
Ministers and there should be no likelihood of their abuse. I had thought at
that time that the rules would be administered by the Ministers and a proper
consideration will be given to all things and facilities would be afforded for the
trials and no injustice of any kind would be done to the individuals. I have
come to realise since then that I made a great mistake in giving that support
and I was wrong in thinking that the Government would not abuse those powers.
I was to a great extent responsible for giving that weapon to the Government.
I am now learning every day what an amount of abuse is made of the power
which is given to the District Magistrates. Complaints come to me that these
powers are being misused for other purposes than those which weré the intentions
of the Legislature. If the powers had been used only for the purpose of the
prosecution of the war, T would not have minded it. But, Sir, T find that the
powers are being used for other purposes and they are left absolutely at the
whims of the executive officer in the districts to use them in any way he likes.

Sir, I will give you a glaring example of gross misuse that can possibly be made
of the Defence of India Rules which made me think that I was wrong at that
time and I suppose the Honourable Member himself will spy that the power was
wrongly given and transferred to these individuals. I am sure that if the then
Law Member, Sir Muhammad Zafrullah Khan, had been here, he would have
begun to weep on listening to the illustrations which I am giving before the
House and he would regret at having been the author of such a kind of Bill
which sought to put such arbitrary powers into the hands of the executive. I
will take the instunce in Nagpur. There, in Nagpur all public meetings have
been banned since 1942. T knew, Sir, that in 1942 there was much commotion
in the country and it was true that for a certain period of time meetings had to
be prohibited. We would not mind that, because restoration of law and order
is the primary duty of every Government, and if the Government had failed in ~
that duty, we would have been the first to take them to task. After once law
and order had been restored, to allow that condition to prevail in a town like
Nagpur seems to me to be the grossest abuse of power and to put it mildly it is
& most unreasonable attitude on the part of the Government of Central Provinces
and Berar. Today nobody can hold a public meeting in Nagpur, not even a
religious procession can be taken out. These are the orders in Nagpur. Not
even the birthday of the Prophet Muhammad could be celebrated in several
places. The birthday which is celebrated throughout the length and breadth of
the whole world, was banned in several places and the Defence of India Rules
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have been applied to stop meetings and processions on the Prophet day and to
stop many things of that kind. No public meeting can be held in Nagpur and:
in other places in Central Provinces simply because the all powerful executive
comes in under the Defence of India Rules. These are things which can h.e-
controlled under the ordinary law of the land. The ordinary law of the land is
sufficient to deal with every situntion. TIf war was not there, these Defence of
India Rules would not have come into existence. Then the common law would
have been administered. It is only in cases where thefe is immediate necessity
or wheze the common law eannot be administered properly, then and then alone.
the Defence of India Rules should be ndministered, but not on lame excuses:
that beceuse they do not find any other law, they open the book of the Defence
of India Rules when they have no beuring on war.

I will show the House one instance of the greatest misuse that could possibly"
be perpetrated under the Defence of India Rules and this has come to my-
notice only today. Here is the notice in my hand. This is written in Hindi
and it is signed by 8.D.0., Sadar, Gayn. This bears the seal of 5.D.0. Sadar,.
Gaya. This notice had been served on an Honourable Member of the Council of
State and he is asked to appear hefore the 8.D.0. at Gaya on the 15th March
to give his explamation as to why he had not purchased war bonds and to show
cause why he should not be prosecuted under the Defence of India Rules.

Mr. K. 8. Gupta (Ganjan-cum Vizagapatam: Non-Muhammadan Rural):

Shame, shame, »

Mr. D. K. Lahiri Chaudhury: Shame, shame.

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divisions:.
Muhammadan Rural): This is how they collect money for war funds.

Several Honourable Members: Read out the notice.

Sir Muhammad Yamin Khan: I do not know the language in which it is-
written, namely, Hindi. I got it transliterated word for word in Urdu and I
will read out before the House in Urdu because it is in Hindi seript which I
do not know. Mind you, it is verbatiin, word for word. No translation. It.
ruos thus:

“Bajanab S, D. 0. Sahib Bahadur, magam Gaya.

Notiee bandim Sayyid Hoosain Imam, GGaya, Chunki’—

I am ashamed of a man like this S.D.0. who does not even know how to:
write correct sentences or words. The notice continues:

“Chunki apko notice diya jata’'—

My Honourable friend the Leader of the House will know what kind of
language is this— ’

“'Chunki apko notice diya jata hai i report ac zahir hota hai ke ap public logon Lo war-
hond kharidne se rokte hain.

Sir Cowasjee Jehangir (Bombay City: Non-Muhammadan Urban): That is
serious,

Sir Muhammad Yamin Khan: The Honourable Member will hear further :

““aur khud bhi nahin Lharidte hain," '

It means you are stopping people from buying war bonds nor are you buving
ymﬁ'i?]f. 'Ix'he al.leg:.}tion u’?;aitllcst him is that he is not buying himself. '

,18tiye apko notice di jati hai ke batarikh 15th March, 1944, ko bawaqt 10 baje din men-
hazir akar wa; : ; ? i
b ARy R

Tarik 8.8-44."" -

Think of the gross abuse of power by this 8.D.0. 1In the face of this if any
?g;.;ni);; “?ée?m House still supports the Government, I gshould be ashamed of

Mr. Abdul Qaiyum: Tt is disgraceful.

Sir Muhammad Yamin Khan: Tf en Honourable Member of the Council of
State can be run in like this, who is the man who can escape the clutches of
this all powerful Defence of India Rules. Simply what is the offence? That
he should show cause at Gaya why he should not be dealt with under the
Defence of India Rules. This man, this 8.D.0. knows very well that the

; gﬂumble Mr. Hussain Imam is discharging his public duty here in the Council
?d' tate. This 8.D.0. sends him this notice, which T ean only characterise as:
idiotic, that is the mildest expression which I can use for this idiotic notice-
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‘which this fellow of an $.D.0. has sent to an Honourable Member of the other
‘House to appear before him on the 15th March, leaving off all his duties and to
respond to what? To show cause why he should not be punished under the
Defence of India Rules. For what offence? For not purchasing war bonds.

Mr. P, J. Grifiths (Assain: European): But why should he stop other people
ifrom buying? '

Sir Muhammad Yamin Khan: I would rather leave that aside for the present.

Mr. P. J. Grifiths: That is a serious offence, to dissuade people from buying.

Sir Muhammad Yamin Khan: Whv should the Honourable Mr. Hussain
dImam purchase war bonds when you are forcing people to buy.

Mr. P. J. @Grifiths: But why should he stop others from purchasing?

Dr. P. N. Banerjea: But that has not been proved?

Sir Muhammad Yamin Khan: But why should he induce other people to
-purchase war bonds? TUnder what law can you call upon a man to induce
people to purchase war bonds?

* Pandit Lakshmi Kanta Maitra: Why don't you purchase, Mr. Griffiths?

Mr. P. J. Griffiths: We have put considerable sums. )

Sir Muhammad Yamin Khan: What is the offence even if I advise people
‘not to purchase if they do not want to do so? My Honourable friend, Mr.
Griffiths, who scems to have-roamed over the seven seas of the world at the
rexpense of the poor Tndian taxpayer

Mr. P. J. Grifiths: - Sir, . . . . . ..

Sir Muhammad Yamin Khan: I am not giving way. Don't interrupt me. I
:am surprised at the audacity of the Honourable Member in getting up in this

House and trying to find fault with an Honourable Member of the Council of
‘State for the alleged offence of inducing people not to purchase war bonds. I
remember Mr, Griffiths once said in this House that if the British Government
‘made any mistake, he will be the first to revolt and to take cudgels against
-them and in the same breath he now comes and defends an action like this on
the part of the Government. You made a propaganda tour all over the world
-.abusing Indians and now want to air such views here in this House also.

Mr. Abdul Qaiyum: National war front! -

Sir Muhammad Yamin Khan: I advise the Honourable Member not to indulge
in such cheap abuse lest he should excite this side of the House to say some-

thinig which may not be palatable to the Group to which my Honourable friend
tbelongs. .

Mr. P, J. Griffiths: That side seems to be excited already.

Sir Muhammad Yamin Khan: You will see more if you continue in that
:strain.  Under what rule or law, I ask, can the Government force a man to
purchase war bonds?

Mr. P. J. Grifiths: The notice says to the contrary. That is not the charge
in the notice. The notice says he dissuaded people from buying war bonds.

Sir Muhammad Yamin Xhan: If any friend comes to me and asks my views
I have every right to tell him whether it is profitable to invest in war bhonds
-or whether it is .more profitable to.invest his money in some other shape. Have
I not got that right when I am approached for advice by some one? May I

know how much my Honourable friend has invested in war bonds or how much
Thas his Group invested?

Pandit Lakshmi Kanta Maitra: Probably nil.

Sir Muhammad Yamin Khan: Why don’t you induce members of your zom-
Tnunity to invest money in war bonds?

Mr, P. J. Grifiths: We have invested a good deal.

Pandit Lakshmi Kanta Maitra: 1t is all India’s money on which you have
‘been fattening yourself.

Mr. P. J, Grifiths: Nonsense.

Sir Muhammad Yamin Khan: People who are eating India’s salt come 1nd
$each us a lesson as to-what we should do and what we should not do. We,
-as patriotic people, have a right to defend our country. The greatest blow
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to us will be if the Japs should come and conquer this country. My Honour-
‘able friend may talk glibly and taunt us, but the moment the enemy comes.
here, which will be-our greatest curse, we have to defend our hearth and howe,.
while my Honourable friend and his Group will leave this country after packing
their suit cases. The defence of India is more important to us than to those
friends of ours who come here only to make money and go back to die in their-
own country. But here is a notice which charges an Honourable Member with two
offences. It says, ‘‘It appears from reports’’, etc. There is no specific alle--
gation as to the persons who made the report, as to the persons induced or os.
to the circumstances or as to any definite charge that he has to meet. The
notice quotes rule 38 of the Defence of India Rules, and that rule reads like:
this: ' ’
““No person shall without lawful authority or excuse do (a) any prejudicial act . . . . .

(b) or obtain, collect, record, . . . . print or publish or distribute or communicate Ly any-
means whatsoever to any other person any information likely to assist the enemy, otc.”

The” whole rule deals with the publication and printing of material which:
may be prejudicial or help the enemy.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member-
has one minute more. '

Sir Muhammad Yamin Khan: This rule has to be read with clause (5). That
clause says:

. .
- “If any person contravenes any of the provisions of this rule he shall be punished with:
imprisonment for a term which may extend to five years.”

That is the only clause which he has to meet and nothing else. What reply
can Mr. Hussain Imam give to this? In what way has he contravened the-
provisions of the rule? 1s this the sort of thing that appeals to an old bureau-
crat, though retired, like Mr. Griffiths? Rule 38 only says that no one should’
give information to the enemy by saying or publishing anything which may
be useful to the enemy and which may prejudice the defence of India. Sup~
posing a man honestly believes and tells some widow or 'some poor relative:
that it is not & good investment and will not bring in a good return, where
is the harm in his telling them that it is not profitable? But there are #two
charges, viz., that he stopped others from purchasing and also that he did
not buy himself; and therefore he was to be run in under a section nnder
which he could bhe convicted for five vears. I think the silliest fellow on the
face of the earth is the man who can issue such notice. And-is it right and
proper that this House should be a party to the giving of power in the hands:
of these people who have to administer the law but who are.ignorant of all law,
who are themselves lawless and have no idea as to how justice should be Jone-
and how the liberties of the people are to be safeguarded?

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Mem-.
bersslrm;:hl:n:.lrgld Yamin Khan: I will finish in half a minute, Sir. )

I said some time ago that Government is being carried on by Hitlers and
Mussolinis; we cannot agree to this kind of Govgrpment. I have been .tramed
in the traditions-.of British law, in one of the Bnt}sh Inns pf Cgurt which has-
got its own traditjons. I have been trained according to Britsh ideas as to the
proper administr&on of the law and I am now eonstrained to say that I made-
a great mistake on the day I supported by my vote the passing of this law,_
under which power is entrusted in the hands of such people as this 8. D. O. of
Gaya.- .

r Sant 8 West Punjab: Sikh): Sir, experience makes nfny _people-
wisesr“ttll;n they :;grl; g, few years back. On the 20th September, 1939, \then-
the Defence of India Bill was before this House I found my Honourable friend,
Maulana Zafar Ali Khan, opposing me and making a terrible argument that bl\:e-
days of Dyers and O'Dwyers .are gone to return no more. It was.left to the.
Nationalist Party of which I was then the Secretary to oppose this measure.

i h t of the House in opposition to this Act.
There were ten votes against the rest of the ( trugh
It was pointed out at the time that the effect of the Bill-would be 'to c‘l“c‘l t'usf.'j
and delegate the most drastic rule-making powers to those whom we did 10t:
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know, people who were not disclosed to us and who wére unknown to the Legis-
lature. At that time Sir Yamin Kbun opposed me. In the very next budget .
Session of 1940 Maulana Zafar Ali Khan realised his mistake and openly said
.80 in this House—It is gratifying to learn that Muslim League Party as a party
.have changed their views about the Defence of India Act. I am happy. An’
‘Honourable Member of the Upper House told me sometime back that a friend
-of his had got into trouble under the Defence of India Rules although he never
.acted in any manner which was prejudicial to the prosecution of the war.
He ran up to the District Magistrate of his district and told him ‘I made a
blunder of my life in supporting the Government in passing this Act. It was
Sardar Sant Singh who opposed it, I must admit that Sant Singh was right

and I was wrong’.
Mr. Badri Dutt Pande (Rohilkund and Kumaon Divisions: Non-Muham-

-madan Rural): Long live Sant Singh!

Sardar S8ant Singh: Sir, at that time I pointed out that the Defence of India
“Rules would not be administered in the manner and for the purposes for which
-the Act was intended. When I pleaded for the right of appeal to the High
«Court against any act of the executive under the rules, I was told that I was
not_trusting the judges of. the various High Courts. 1 was taken to task by
the® then Leader of the House in these words. Sir Zafrulla Khan in the course
(of his speech said: ,

“I was very sorry to notice that one Honourable Member made it his duty on every
-occasion in season and out of season to attack the honesty, the integrity, and the intelligence
of the judiciary of this country.” '

Later on, he said:
““The judiciary of. this country have to discharge heavy and responsible duties and on

.the whole they discharge them most creditably. I must also Erotest against the allegations

-made by the same Honourable Member who professed sympathy' with my position vis a-vis

-this Bill—that I was acting under the directions of somebody else in piloting this Bill
¢ .

rthrough the House.” . .
I had then pointed out that the political India had very little faith in the
‘judicial decisions when they related to political matters. But leaving that

-aspect of the question aside, may I ask the Government as to why the Govern-
-ment of India changed their attitude towards this very judiciary? There is a
complete, somersault in their outlook about these very same highest judicial
-tribunals. Is it because the judges found fault with the exercise of rule-making
-power by the executive under the Act, the Government have issued an Ordi-
‘nance depriving the -High Courts of the jurisdiction to hear habeas corpus
‘applications? Section 491 of the Criminal Procedure Code gives jurisdiction
-to the High Courts to look into the legality or otherwise ofAs'ending a4 man
‘behind the bars, or restricting his liberty. This jurisdiction has been taken
:away now. I doubt very much if there is any tribunal left to question their
power in over-ruling the provisions of a statutory legislation by a rule-making -
power under the Act. It is a doubtful proposition of law, but the difficulty
‘in India is that no court is left to question them now. High Courts’ jurisdic-
‘tion is completely taken away. I wonder whether the Federal Court can ques-
tion the right of the executive in this country to virtually repeal the provisions
of section 491 of the Criminal Procedure Code by which a MBtition for habeas
corpus can lie in the High Court. The Government are powerful today. ~ We
have seen the powers being used by authorities for purposes which were .néver
contemrilated when the Defence of Indin Act was passed. The main provisions
.of the_Acﬂlo not empower the Government to deal in & summary manner ander
‘the cover of Defence of India Rules with any matter that they find troublesome
in the country. If a soldier's wife refuses to go to the soldier's father's house
the Defence of India Rules are applied because the prosecution of_the war is
‘being hampered by such a refusal. . *
An Honourable Member: Ts it so? )
Sardar Sant 8ingh: Yes, it has happened. If a person does not i

-revenue, the Defence of India Act is used to collec?t th: same. . pr:ypz;:o?nig
-arrested and a counsel comes to defend the accused person, the counsel is safely
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put in the Luhore Fort. What are we coming to? I will appeal now, 8ir, to
the conscience of my European colleugues . . .

An Honourable Member: If they have any. - )

Sardar Sant Singh: I have always felt that they have got conscience. . -

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): You are
mistaken. , .

Sardar Sant Singh: I am not mistaken.” I would rather judge them by
their conduet . . . : )

Mr. Govind V. Deshmukh: Today.

Sardar Sant Singh: Yes. 1 will ask them: Do you think what is not palatable
to your own people in England is palatable to us . . -

Dr. P. N, Banerjea: We are a subject race. )

Sardar Sand Singh: . . . simply because we happen to be a subject race?
1f the House of Commons considers it necessary to appoint an Advisory Council
to see to the proper application of these Rules, is it not only fair that you should
vote with us and tell the Government that Advisory Councils must be appoint-
ed to see how the Rules are made and how they are administered? After
all, what is this demand? It is a demand asking for protection of the sle-
‘mentary principles of liberty. Instancescan be cited where pepple have .been
sent to jail on account of political party differences, on account of private
grudges, and on account of personal ill-feelings. What will after all happen,
‘may I ask, if this House agrees to appoint an Advisory Committee? Do you
think those members who will be required to serve on that committee will 20t
discharge their duty with that sense of responsibility which is necessary for
dis “arging the same? T refuse to believe it, if you say that. I refuse to think
that .he country will not help you where you are justified in demanding lelp
from the people. But T know that so much distrust and lack of confidence has
«come about between the present Government and the people of this country
that there can be no solution of the difficulty through which the Government
:and the people are passing until this distrust and lack of confidence is removed.
The Honourable Sir Reginald Maxwell probably thinks why should he bother,
he is leaving the shores of this country very soon. May I tell him, Sir, it is
never too late to mend before you are ended . - .

Dr. P. N, Banerjea: You are hoping against hope.

Sardar Sant Singh: During the last four years whenever instances showing
the abuse of Defence of India Rules have been brought to his notice he had to
take shelter behind the plea: ‘This is the work of the Provincial Governments;
T cannot interfere’. Well, Sir, why did vou pass the Defence of India Rules,
why don’t you repeal them now if you are so helpless? If you will do so, the
power will go out of their hands and the mischief will end then and there. If
vou cannot do that, then why not amend the Defence of India Rules and take
away the powers from the hands of the Provincial Governments. Out of the
eleven provinces, the majority of them are being ruled under section 93 of the
Government of India Act. Others are vour thumb ministries which take inspi-
ration from their Governors. (Interruption.) I say that with a full sense of
responsibility and here I cite an example. Take Punjab, for instance. It illus-
trates the whole position. Certain members of the Punjab Assembly who were
political prisoners were released by the Government; immediately after their

release the District Magistrate served them with a notice not to attend the
Punjab Assembly.

Dr. P. N. Banerjea: Most disgracéful !

Sardar Sant Singh: One member of the Punjab Assembly, Mr. Bhagat Ram,
brought this motion up in the Punjab Assembly and the Speaker declined to
protect the member. May I ask, Sir, if a District Magistrate can over-rule
the provisions of the Government of India Act? ,

- Mr. Ananga Mohan Dam (Surma Valley cum Shillong: Non-Muhammadan):
Disgraceful.

Sardar Sant Singh: The man is free but the District Magistrate says he
shall-not attend the Assembly.

‘Mr. Deputy President (Mr. Akhil Chandra Datta): You have one minute

more.
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Sardar Sant Singh: What is happening? You have abrogated all laws in
the country. Your will is law tcday—as Sir Yamin Khan has rightly said,
though rather very late in the day and after four years, that country is being
ruled by Hitlers and Mussolinis. The name may be different, the clothing
may be different, but the spirit undérlying the whole -show is the same.

‘8ir Muhammad Yamin Khan: The history of Czechoslovakia is being repeated
in India.

Sardar Sant Singh: I ask you to take note of the direction in which the wind
is blowing. There is too much discontent in the country. The way you have
dealt with the security prisoners is shameful and yet you refuse to take advice
from the representatives of the people. I, therefore, ask the European Group
Members especially to vote with us if the Government refuse to accept this.
We want an advisory council to administer these rules and nothimg more. With
these words, I support the motion. _

Mr. Deputy President (Mr. Akhil Chandra Datta): Sir Sultan Ahmed.

The Honourable Sir Sultan Ahmed (Leader of the House): I won't take more
than two minutes. A certain impression has been created by my Honourable
friend, Sir Yamin Khan. He referred the House to Rule 38 which is men-
tioned in the notice and he thought that as a lawyer he was shocked to see
that certain Magistrates think that anything done by the person who received
the notice is punishable under Rule 38. He said; ' -

“No person shall without lawful authority ar excuse—
(s) do any prejudicial act.” -

(An Honourable Member from the Congress Benches stood up to speak.}

Mr. Deputy President (Mr. Akhil Chandra Datta): He is not giving way.

The Honourable Sir Sultan Ahmed: My Honouruble friend did not know
that there was another Rule where ‘‘prejudicial act’’ has been defined. ."Pre-
judicial act’’ has been defined under Rule 34 sub-rule (6). ‘‘Prejudicial act’”
means inter alia any act which is intended or is likely to undermine public
confidence in the national credit or in any Government loan or security or im
any notes, coins or token which are legal tender in India or any part thereof,
or prejudice the success of any financial measures taken or arrangements made
by Government with a view to the efficient prosecution of the war. Tt is a
matter of merit whether Mr. Hussain Imam has done any prejudicial act as
defined under Rule 34 sub-rule (6). That is whether he. has done anything
which would undermine public confidence in any Governmenbt lpan, ete . . .

Dr. P. N. Banerjea: That is not the charge. L.

Sir Muhammad Yamin Khan: Is that the charge? I read out the notice.
You- are aundermining confidence.

The Honourable Sir Sultan Ahmed: . . . by preventing people from subs-
cribing, but whether he did it or not is another matter. If he has done anv-
thing to prejudice the success of any financial measures taken or arrangements
made by the Government, I suggest that the requirements of the Rule will pa
satisfied. 8o, as a pure question of law that notice is in'order.

Dr. P. N. Banerjea: This is irrelevant.

The Homourable Sir Sultan Ahmed: Of course!

Mr. R. B, Gupta (Cities of the United Provinces: Non-Muhammadan
Urban): T had no intention to intervene in this discussion but as I know, per-
haps I may be hoping against hope, the Honourable the Home Member who
in s few weeks will be leaving this country may like to see that the provisions
of the Act which he got passed by this House on his personal assurances, ure
not misused by over-zealous officers. It is with this hope . . .

The Honourable Sir Reginald Maxwell (Home Member): On s point of
personal explanation, T was not in this House when the Act was passed.

Mr. R. R. Gupta: May T take it that vou don’t want that the provisions of
the Act are not misused by your subordinate officers? I still hope that you
want them to be judicially ured by them. Tt is with this hope that T stand.
to bring certain facts to the notice of the House and I will leave it to the House
and the Honourable the Home Member himself to decide to what extent the.
provisions of Defence of Indin Rules are being judicially cnrried out .
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I will tell you one story of what happened in Cawnpore. One evening one of
-the Sub-divisional officers took a person on thé lorry with all his luggage to a
house where another person was residing and forcibly got latter removed,
threw away all his household property and put the man wfom he brought into
this forcibly vacated house without giving him any previous notice. The gentle-
man who was forcibly removed from his House was a Government servant and
he belonged to the Department of Sir Jeremy Raisman. :

In. the second case, Sir, in the same way one house which was occupied by
a business. man, was forcibly opened without any notice to the occupier and
another man was put there. . '

In the third case, one tongawallah was sentenced at Jhansi. The charge
was that he brought the two military gentlemen to a rotten place. '

In the third case which is my own, I purchased a house in Nainital last
year which was occupied by three or four persons. I requested them to vacate
the house because I bought that house for my own residence. They vacated
the house on my request. Just I have got a notice in which it is written that
the District Magistrate has adked those persons, whoever they may be, to occupy
my house- I do not know, Sir, how far the District Magistrate is justified,
without asking for a new tenancy, in asking those persong to re-occupy vhat
house. These are also the. persons who usually go to Nainital for the summer
season for a change as I do. They are retired persons and have got nothing what-
ever to do with Government service or with military service. The order which
I have got, only described that the persons who occupied my house on a previous
occasion have been asked to reoccupy that house. )

Then, Sir, there is another case. Here I have to narrate a story of one of
the villages in Aligarh District. An order was served on the residents of that
village that they should present themselves at a particular time and at a parti-
cular place in the house of a respectable gentleman in that village to meet
the Darogah Sahib of that Thana. When the Darogah came there he saw all
‘these persons sitting there. Perhaps he forgot that at that particular time he
had an engagement for shooting. He, therefore, asked these persons to wait
there and he went for shooting. When he came back in the evening he told
them ‘well I called you here to pay subscription to the war fund or to purchase
war bonds’! They said that they had already paid to that fund. The Darogah
thereupon said that in that case they will have to pay towards the collective
amount which has been fixed for their village to fight inflation. You should
pay for that investment, I am not using the word fund, because it was a com-
pulsory and obligatory contribution. Well, these peoplé naturally replied that
they had already paid the quota and that they had not got receipts for the full
amount paid by them. That excited the anger of the Darogah Sahib and he
immediately called for the help of some constables. Some of these respectable
persons were made Murga, They were asked to stand like Murga. Put their
heads on the Hloor and a lot of material was loaded on their back. They were
asked to stand in that position for a very long time. Some of them were the
persons who were income-tax payvers which shows that some of them were-
actually very respectable persons.

Then, there is another case in which a party went to a village in order to
collect war fund. They asked the men to pay something. One of them told
them he had nothing to pay as he has nothing with him and said, ‘“You can
search my house, I have not got anything to pay to you’’. This excited the anger
of the party and they resorted to shooting and the man died. When that man
died another thing was done. There was a Patwari’s house, near to that was
a chappar where he used to keep his cows and buffaloes, fire was put to that
chappar. An excuse was put forward that the patty was coming from another
village with certain collections and when the party reached this particular
village an attack was made on the party to snatch away money from them, and
therefore, in self-defence the party had to resort to firing and it was said ‘hat
the villagers also burnt the house of the patwan. On that special police was
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called from the IMyggict. Next day a lorry loaded with many police constubles.
and other officers came on the spot and they plundered the whole village. Alinost.
every able-bodied person in.the village was arrested. 1 do not know the exact
gumber of the persons who were arrested. A sort of 2ulm was inflicted on
the villagers. When the matter came to the notice of other people they wanted.
to file a suit and to take up that case, immediately the matter was brought to-
the notice of a lawyer. The lawyer was prevented to take up thpt suit, othar--
wise he will be dealt with by D. I. R. Sir, these are the few instances of the
sulm which ig" being inflicted on the people under the garb of D. I. R.

I come to another type of injustice inflicted upon the trading community.
Under these Defence of India Rules recently an order has been issued by the
Industries Department according to which certain cloths are to be sealed aund:
price-marked and that cloth cannot be sold beyond & certain time. There are
hardly three or four persons appointed t¢ carry on thé work of sealing and price-
marking on the cloth. In every shop they come and they take at least fifteen
days time to complete the marking at one shop, and there are hundreds and
thousands of shops .in this particular District. Hence in many shops cloth
has not been sealed and prices are not affixed on the cloth. The result is the
cloth cannot be sold. It will take another six months before these persons:
are able to put prices on all the cloth and by that time the time allowed for
selling the cloth will be finished. When anybody goes and makes a complaint,
he is told whatever we ask you to do you should do that, otherwise there are-
the Defence of India Rules. Cases have come to my notice that where anybody
has cared or dared to make complaints against certain officers, what happened

@®in those cases was that investigations of those complaints were entrusted to the
same officer against whom the complaint was lodged and the result was that:
the person who made the complaint was further harassed. The result is that
a feeling has developed in the country that it is better to suffer all sorts of
hardships and all sorts of injuries without speaking a word, otherwise they will:
have to face further troyble and further injuries. I think it is not a happy
position. I do not think that the Government of India wants that this sort
of position should be created in this country and it is with this hope that I
have brought these facts to the knowledge of the Honourable the Home Mem-
ber. I hope it is a most reasonable demand and it is in their own interest
that Government should accede to the request of the Opposition to appoint
an Advisory Committee to supervise the working of the Defence of India Rules.
With these words T suppoert the motion.

Mr. G. Rangiah Naidu (Madras City: Non-Muhammadan Urban): Mr..
Loeputy President, T have very carefully heard the speeches that have been made:
bv my Honourable friends in this House. Whatever they said it was true
and i was genuine. Sir, the administration of this Government is being abused
ard misused by the weapons of these Defence of India Rules. S8ir, if these
Defence of India Rules have not been abused or misused, I would not have
been arrested on the 16th December, 1940, without committing any offence and
put o1 sent to the jail for one year. Alright I admit they are right in arresting
me, because I have been a political K. D. T have been a known
depredator for the last 80 years. They have arrested boys who were
playing marbles in the public streets and sent them to jail with me.

- An Honourable Member: Just to keep company with you

Mr. G. Rangiah Naidu: Sir, children that were suckling the milk of their
mothers have been arrested. Sir, what have these children done? They
have done nothing wrong against the rules of this British Government. Such is
the eondition of this Government, such is the way in which they are misusing
their rules and their enactments. My Honourable friend, Mr. Gupta, referred
10 the collections. of war funds and collections of money against war bonds.
8ir, I have witnessed so many atrocities that wete committed in the villages

4pP.M.
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on petty merchants and agriculturists. Sir, the duty of collecting money hae
‘been entrusbed to so many people—in the police department, the police sub-
inepector, the police circle inspector, the police deputy superintendent, the
-police superintendent,—then the Collector, the deputy collector, the tahsildar,
‘the revenue inspector, the village munsif and the village karmam. So many
officers worry the people in the country in respect of collections of money. The
‘war fund collections are stopped now, but the collection of money against war
'bende is going on in the country now which is killing the people. A sub-inspector
.goes to some merchant and asks. ‘‘Where is my money? Take these two
war bonds for Rs. 200°’. The merchant has not got even two pies to pay. BStill
‘the man is worried. If he is not in a position to pay, or if he refuses to pay,
““All right. The weapon is in my hands, a special weapon, that is, the Defence
of India Rules. I will arrest you. Even under the Police Act I can arrest you
under some section’’. The man borrows some money and pays. But then
.ancther officer turns up—this time the circle inspector. ‘‘Where is my money?’’
‘I have already paid Rs. 200, Sir. I hdve no money, Bir. I have already bor-
towed and paid, Sir, against two war bonds’’. ‘I do not care. My quota you
must pay to the Government’’, The man has to pay.  Then comes the tahsil-
dar. Sir, I have got records here. Is this Government justified in taxing food-
grains? I have got a circular which was issued by the tahsildar of a taluq in
the Kistna district.

An Honourable Member: Give the name.

Mr. G. Rangiah Naidu: No, I won't give the name. But this was issued
by the tahsildar of a talug in the Kistna district taxing foodgrains. I will read
that to you, Sir, if it is intelligible. Per candy means 20 maunds. Ground-
nuts—Rs. 8 per candy; paddy Rs. 5 per candy; cholam or jowar in Hindustani
Rs. 6 per candly’; mirchi or chillies Rs. 10; tobaceo Rs. 10. All these commodities
-are intended for human consumption. This Government want to ‘‘grow more
food’’, but what for? Is it for taxation? To get more taxes? Are these cir-
culars issued under the orders of any Government? I wrote in the papers, I
‘have addressed letters to the Provincial Government asking whether under their
ordersﬁor anybody else’s orders this sort of circular has been issued to the village
‘munsiffs ?

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.} .

Again, in this circular you will find the amount that is to be collected from
different parties—from merchants, from cultivators; there will not be entry in
individual names. Is it the order of the Government, I asked. Nobody answer-
e’ no answer at all. In the same circular it is also said that this money is
going to be used afterthe war for the development of the same village. at

. means post-war reconstruction.

An Honourable Member: Railway fare!

Mr. G. Ranglah Naldu: Post-war reconstruction is all humbug I know, it is
a mere humbug. We are going to see it after the war! Bo many promises
bhave been made during the last ‘war, don't you remember? What was the
result? The Rowlaft Act was one result. The second result was the atrocities
committed by General Dyer in the Jallianwala Bagh in the Punjab.

An Honourable Member: There are many Dyers now also.

. Mr. G. Ranglah Naidu: I dare say that some Rowlatt Act is going to be
1mpqsed upon the people to restrict their activities. That will be the result,
nothing more than that. I wamn my friends not to believe these promises of
this British Government—that they are collecting money for post-war recon-
struction work. It will not be used for that purpose; that money will also be
carried away to some place for some purpose. Only tax after tax will be heaped
upon us. Even betel nuts are being taxed. The poor man’s betel nut, the
poor man’s coffee and tea—during these days of crisis when foodgrains are not
available, the poor men drink tea and coffee and pass their time. I have been

1
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seeing that with my own eyes, such is the suffering of the people. Even Rangoon
broken rice is not available, and to tax tea which is used by the poor man in
the absence of foodgrains—what are you geing to do? There are two reasons—
exigencies of general revenues and post-war reconstruction. These two.things
are killing us. They have texed the poor man’s tea and coffee, they are taxing
thé poor man’s betel nut, and what remains? Only poll tax. There are 40
crores of heads in this country and those 40 crores of heads are going to be
taxed, and that is what is going to happen. With these few words I strongly
support the cut motion that bas been moved.

The Honourable Sir Reginald Maxwell: Sir, it is a pleasure to me to be
able to take part in one more debate on the Defence of India Act and Rules
before 1 quit India (An Honourable Member: ‘‘So, it is no offence to say ‘Quit
India’?”’) particularly on this occasion when the Congress Party are present
today to take part in the debate, no doubt with the full approval and cqnsent
of the Congress Parliamentary Board.

Mr. D. K. Lahiri Chaudhury: The Congress Parliamentary Board has been
banned, my dear friend. ‘

Mr. Badri Dutt Pande: The Parliamentary Board wishes you good luek.

The Honourable Sir Reginald Maxwell: Sir, every godd citizen becomes fed
up with defence regulations before the end of a war. It was the same in the
last war, when I remember in my own country D. O. R. A. was regarded as the
enemy of all decent people. But our impatience at these tiresome but tempo-
raty restrictions should not induce us to take a jaundiced view of the whole
subject. We must at least be prepared to be fair to this Defence of India Act
and Rules which we are discussing.

Now, Sir, I am in a curious position today because the Defence of India
Act was passed by this House in my -absence. I was still on the high seas
when it was passed by this House and now they seek to father it on me and
blame me for it. (An Honourable Member: ‘‘For misusing it."’) Another dis-
advantage under which I am suffering today is that this cut motion has been
made against the grant of the Home Department. That in itself tends to put
the whole subject in a wrong perspective and one against which I want to warn
- this House. The debate, as 1 expected, has proceeded as though the Defence
of India Act and Rules were brought into existence and employed
solely for the purpose of maintaining public order or interfering
with  political or other such activities. Now, I want to remind
the House that the Defence of India Act was not primarily a penal
enactment. It was, as its Preamble says, “‘an Act to provide for special
measures to ensure the public safety and interest and the defence of British
Indiz and the trial of certain offences’’, and any one who®reads the Act can see
that a great portion of it deals only with the creation of those powers which
are necessary for any Government to exercise in war time. Of course, the
enforcement of those powers requires the prescription of certain ‘penalties, bub
the object of the Act is different. It is not a penal enactment. Tt is designed
for quite a different purpose. (An Honourable Member: ‘“You penalise people
all right.”’) In order to illustrate the actual use that has been made of the
Act, I have here a statement of all the persons convicted under the Defence
of India Rules up to the beginning of this year. I find that the progressive
tote! of convictions under those Rules up to the beginning of this year is roughlg
94,500 persons. But when I look at the analysis of those convictions I fin
that, for instance, 13,482 of them deal with offences relating to the control of
lighte and sounds. -

" 8ir Oowasjee Jehangir: Lights and sounds?

The Honourable Sir Reginald Maxwell:-Yes, mostly in Bombay, 16,368 con-
vietions relate to the control of industry, ete. That is chiefly under Rule 81,
which is well known to the House. Again 18,781 are under other rules of a
non-political character. 8o, out of these 94,500 convictions which T spoke of,
some 48,600 are totally non-political and deal with matters entirely separate
from the public order matters, which have so much interested the House today.
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The actual number of persons convicted under those rules who were still under-
goiug sentences of imprisonment on the 1st January was only 8,972 and I would
submit to this House that, when u complaint is made against the use of the
Defence of Indis Riules, the total number of convictions, 94 thousand odd which
1 ineutioned, is not in itself a large number as the record of 4} years of war in
. population of 800 millions. No one cun say that this country has been ground
down and the life of the people hus been interefered with under the Defence’
of India Rules, if thatiis all thut has huppened. (4An Honourable Member:
**What is the percentage in England?’") It is very much higher. Out of this
‘94,500, only about half of the offences, of which persous were convicted, were
-of the nature which has been discussed today.

Another point on which too much attention has been focussed in connection
with these rules is the fact that certain persons can be detained under them
without trial. On the 1st of January, about 5,000 persons were still under
.detention out of the total '‘population of India: The peak number, that is, the
progressive total of persons detained, was 17,572 up to that date, so that some
12,383 persons who had been detained had already been released by the autho-
‘rities who had ordered their detention. That does not look as if the Provincial
~Governments were anxious to keep pcople under detention longer than they
thought was necessary and I am very glad to be able to meet the House with
such a low figure of persons actually under detention for politicul reasons b
the present moment. ’

As regards this question of detention without trial, certain observations have
been made in the course of the debate and my Honourable friend, Mr. Joshi,
comparéed the Defence Regulation 18B of the United Kingdom. He then made,
‘to me, the strange assertion that this power of detention in England could
-only be used against persons sguinst whom some substantive act can be shown.
The actual Regulation reads:

“If the Secretary of State has reasonable cause to believe any person to lLe of hostile
origin or associations, or to have been recently concerned in acts prejudicial to the pullic’
safety or the defence of the realm or in the preparation or instigation of such acts, and
that by reason thereof it is necessary to exercise control over him, he may make an order
against that person directing that he be detained.”

All that is needed for the application of the Defence Regulation 18B in the
United Kingdom is ‘‘ressonable cause to believe’’. Now, another comparison
has been made between what used to be Defence Rule 26 and Defence Regula-
tica 18B. Mention has been made of the fact that Rule 26 has now been
superseded by u new Ordinance III of 1944, which gives these powers in a self-
«contained form. Some criticism has been levelled against the nature of that
‘Ordinance. It has been pointed out that it does not, as in Defence Regulation
18B of the United Kingdom, provide for Advisory Committees to consider the
-cages of persons against whom detention orders have been passed. That is
true and I have already discussed the reasons for it in another place. But I
would point out that as against that—and it is a point that Government con-
sidered very seriously before Ordinance III was approved—we have incorporated
‘@ liberalising provision which does not exist even in Defence Regulation 18B
of the United Kingdom. We have prescribed that no person can be detained
for more than six months under Ordinance IIT unless his case has been specifi-
cally reviewed and a fresh order has been passed. That, I submit, is a very
definite advance and to a considerable extent removes the necessity of Advisory
Committees, because the cases of all persons must automatically be reviewed
by the [Executive itself throughout, That, I admit, does not
‘go as far as this House would like in that respect, but I did consider the
point very carefully and the whole Government considered it very carefully
‘a8 to whether we could set up Advisory Committees in this countrv of the kind
whick are in use in the United Kingdom, and it was considered that the
practical difficulties were too great and that it would, to a very large extent, mest
the nature of the case if the period of detention were limited in the way we have
donc. - The House will admit that although there may be no Advisory Com-
mittees, it does still make a difference to the prospects of a person detained
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that every detention order has a definite date of determination. There.is no
longer such a thing as indefinite detention and the provision for review is made
-statutory and compulsory. Although, as I said, we were unable to go as far
.as this House might have liked in the way of Advisory Committees, we have
done a good deal to meet the sentiment which has, from time to time, been
.expressed in this House. And I would tell the House that in considering these
1mafters, Government are npt so unresponsive to the opinions expressed in this
House as is sometimes believed. I take note of all these opinions and I find
;the general trend of them and see whether we can go any distance to meet them.
I was conscious in the framing of this new Ordinance that I was going some way
-to meet the apprehensions which had been expressed in the past by Honour-
able Members such as my Honourable friend, Mr. Joshi. (Interruption.) I
‘thank the Honourable Member for reminding me of that point. There has
"been some criticism of Ordinance III on the ground that it prescribes that no
-Court shall have power to msake any order under section 491 of the Code.of
«Criminal Procedure, that being the habeas corpus provision. ' Now, I would
remind this House that the law of the country, as it exists in the Criminal Pro-
.cedure Code and has existed ever since that Code was passed, prescribes that
Jothing in section 491 applies to persons detained under the Bengal State Pri-
-soners Regulation, the Madras Regulation or the Bombay Regulation or the

tate Prisoners Acts of 1850 or 1858, so that in giving the same status to orders
-passed under Ordinance IIT we have done nothing that was not an accepted
principle of law. At least in the case of a man who is detained without trial
it does not matter from his point of view whether he is detained under the
Bengal State Prisoners Regulation or the Bombay Regulation or Ordinance III
of 1944. In these cases the accepted law of the country is that habeas corpus
provisions do not apply to State prisoners who are detained without trial and
there is no new restriction in principle imposed on High Courts in that respect.
But as T have pointed out in another place, the mere inclusion of section 491
in Ordinance III does not, in effect, prevent the High Court from looking at
orders which, it appears, have been passed without legal authority or under a
misapprehension such as that of identity or in cases where the order is clearly
mala-fide. High Courts have always held, so far as I know, that they are not
sprecluded by section 491(8) from going into those things even in cases which
-were included in that sub-section and that position is not altered by the inclusion
of this Ordinance in that sub-seetion.

Pandit Lakshmi Kanta Maitra: The Chief Justice of the Calcutta High Court
hos definitely pronounced otherwise.

Mr, President (The Honourable Sir Abdur Rahim): Order, order. Let the
Honourable Member proceed. '

The Honourable Sir Reginald Maxwell: Tt shows no fresh distrust of High
«Courts.

Now, 8ir, I wish to deal with the matter somewhat more generally. I
.cannot, of course, in reply to a cut motion go into detailed instances such as
those which have been mentioned on the floor of the House. But I would
remind the House that complaints of misuse of the Defence of India Rules
proceed on the assumption that there ought to be more control from the Centre
.of provincial, action in the sphere of public order, otherwise there would be no
reason for moving & cut motion against this Government.in that respect.
Actions of the kind which have been mentioned in the course of this debate are
all. T think every one of them without exception, taken by provincial officers
under the control of their own Governments. The onlv argument on which
this Government could possibly be censured in respect of instances of that
kind is that they have not done something to prevent Provincial Governments
from using their powers. Now, T would freely admit to this House that when
we were framine the Defence of India Rules, we might have divided them into
“Provincial and Central sections. In fact, we thought of doing so. But it was
.obvious at an early stage of consideration that in the circumstances of war thers
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must be considerable overlapping or blurring of spheres of responsibility,
because almost any aspect of public activities may in some respect or otheg-
affect the defence of the country. We, therefore, found it impossible to make-
a clear-cut division of that kind. Therefore, the Act provided that the Defence-
of India Rules should be made by the Central Government, but it also provides-
that the powers may very often be concurrent and it also makes full provision
for the delegation of powers. In fact, it even makes provision for the invest-
mewt of provincial officers with powers in Central subjects or Central officers to
Le given powers in relation to provincial subjects.
It has always been recognised and was recognised in the debates’ which took:
lsce in this House when the Act was passed that public order ig a thing which:
affects the defence of India. That does not mean that the Centre had to take
over the whole subject merely because it passed the rules. The responsibility
rewained where it is placed by the constitution and necessarily so, since the-
Provinces still have their primary responsibility for the maintenance of public.
order under all other existing laws relating to public order. And not only so,.
but the Provinces possess all thg machinery necessary for the preservation of’
public order and the enforcement of those laws. It would have been impossible-
to go to the Provinces and say ‘‘Discharge your tasks up to the point at which-
the Defence of India Rules arc needed and then, from that point, the Centre
will take detailed control, but still the machinery must be yours and remain.
yours’". Such divided control would be impossible. We cannot leave the
Provinces in control of order up to a certain point or in the use of certain laws-
and then suddenly draw the line where the Centre steps in and takes over the-
machinery and relieves the Provinces of their responsibility. Public order in a-
country of the size of India must require decentralisation to a very great extent
and all that the Centre could do in matters affecting public order was to take-
or direct action or policy where all-India interests were involved or where non-
Provincial or inter-provincial considerations arose. These are the only matters.
where the Centre can step in and have some voice in the control of public order,
but where that is not so we are bound to leave it to the Provinces. How much
the defence of India has been affected by matters of public order during this-
war, I need hardly remind this House. Some of them, I hope, have seen the
pumnphlet that was written some time ago, ‘‘some facts about the disturbances’”
and { need hardly remind the House of cases in which officers and policemen
were burnt alive, trains were derailed wi}h great loss of life, innocent passengers
bombed to death, including women and children, schools and hospitalg burnt
and destroyed and innumerable other acts of sabotage were committed.

Dr. P. N. Banerjea: Does cne wrong justify another?

Sardar Sant Singh: Have you not had sufficient reprisals in 1942 for those
alleged acts. You killed men and women in hundreds. -

The Honourable Sir Reginald Maxwell: No one can possibly deny that
occurrences of that kind vitally affected the defence of India in relation to the.
war rosition. s

Sir Muhammad Yamin Khan: Nobody says that.

The Honourable Sir Reginald Maxwell: It is in no way possible to say that
the Defence of India Rules were not required for this kind ®f thing or that they
were not properly used against it. : :

Sardar Sant Singh: They were not properly used. I qﬁestion the Honour-
able Member’s statement on that poifit.

. The EHonourable Sir Reginald Maxwell: I would say in reply that the
Defence of India Rules have, in fact, helped us to carry India through very
great dungers and I would say that the country might well be thankful, if it
takes o dispassionate view of the matter, that those rules were there; otherwise
I would make bold to say that Honourable Members would not have been able
to step into their luxurious third class carriages and come to this House today -
in order to criticise us and draw double first class travelling allowance for doing
80.

\
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I would therefore submit to this House that the allegations of misuse of
these rules have not been substantiated. - '

Mr. T. 8. Avinashilingam Chettiar (Sulem and Coimbatore cum North-
Al:cot:dNon-Muhammadan Rural): But you never believed that they were
misused. ' '

,  The Honourable Sir Reginald Maxwell: I know that a number of single
alieged instances have been brought up in this House, but instances of .that
kind are not enough to estublish & case against the Defence of India Rules as
such. Had misuse of these Rules been of the kind and character alleged in
;:lhi}sl House, much more would have been heard about it than we have heard

itherto

Sardar Sant Singh: Iead the strictures of High Court Judges about the-
misuse of your Defence of India Rules. \

Mr. President (The Honourable Sir Abdur Rahim):  The Honourable
Member had his say in his speech. He ought not to interrupt.

The Honourable Sir Reginald Maxwell: I would remind the House™ that.
our critics, even those among the High Court Judges, have very seldom seen
the evidence on which the various Governments have acted ‘in the use of these
lules. In the nature of the case, the evidence cannot be placed before them
and it would be .a great mistake to suppose that merely because certain ecriti-
cisms or allegations have been made, the Governments of the Provinces con-

~cerned had no good reason, no bona fide reasons for making an order or taking
the sction complained of. Cas2s of alleged failure of responsible Gowernments
to exercise sufficient- administrative control over their officers would not,-even if
they could be established, be sufficient to discredit the Defence of India Rules
as such.. Indeed my Honourable friend, Sir Muhamimad Yamin Khan, in reading
out Rule 88, appurently found nothing to complain of in that rule. What he
complained of was that some action which ought not to have come under it
was deemed to have come in, but he read out with evident approval the provi-
sions of the rule itself. That is all we are responsible for—the rule itself. The
persons responsible for its application or control are the officers who use those
powers . . . . .

Sir Mubammad Yamin Khan: But why do you bring the charge against himn
of not purchasing defence bonds? ;

The Honourable 8ir Reginald Maxwell: What I am saying is that in order
t¢ make good this cut motion, it would be necessory to show that there had
been wilful misuse not by individual officers but by Provincial Governments
themselves of the powers conferred on them.

Sir Muhammad Yamin Khan: Why don't you chuck off this 8. D. O. who
has isused his powers?

The Honourable Sir Reginald Maxwell: The point is whether the Provincial
Governments have wilfully misused those powers. 1 am quite aware that from
time to tuane there has been voiced in this House a demand for more detailed
control by the Central Government and by this House. The fact that this
House passed the Defence of India Act and the Central Governmient framed
rules under it does not, of course, transfer the executive authority to the Centre
any more than happens when legislation takes place in the concurrent field.
Nor did- section 126-A contemplate taking away the executive autharity from
the Provinces. Any Honourable Member who looks at the terms of the section
would see that it only authorises the Central Government to give directions to
Provinces as to the exercise of the executive authority thereof, and section 128-
A. sub-section (b) places clear restrictiong on any encroachment by the Central
Government éven by legislation on provincial powers. But when"the Defence
of India Act and Rules were passed, the prineiple was accepted by the Legisla-
“ture that both the Central and the Provincial authorities should have the powers
they needed for exercise within their own spheres and that those authorities

could be trusted to use them properly.
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Sardar Sant Singh: But why do you not deprive them by another Act?

The Honourable Sir Reginald Maxwell: It is true that it was not then
known, when this Act was passed or when the present rules were framed, that
the Congress Ministries would resign rather than discharge their responsibilities
for the: defence of India. But their resignation does not alter the principle
accepted by this House or create u reason for not allowing the six non-Congress
Miuisteridl Governments the powers which they then thought suitable for all
alike. 1 would submit to this House that there cannot at any time in this
conatry exist two legislatures, each claiming to exercise control over the same
watter. Still 18ss can we envisage the Central Legislature asserting the claim
10 exercise such control in detail over the actions of officers who are employed
by and responsible to the Governments of their own Provinces. We must, I
think, in considering this matter avoid what would be fundamentally an un-
sounl position. I know that this demand for the control of everything at the
Centre is really only a plea for & strong Centre as against Provincial autonomy.
But you cannot have both together and we cannot alter the constitution at this
rioment: we have to take it for what it is. I admit too before this House that
in the situation which I have described the relations between the varioug autho-
rities are not always clearly defined and that they are sometimes puzzling.
They are obviously sometimes puzzling to this House and they have at times
puzzled me. I fully admit the great interest which this Assembly takes in
metters affecting the fberties of the subject in the provinces; and so far as I
have been able to do so in my present position, I have sought to meet the
‘interest of this Assembly by giving it such material as I had at my command
and by ‘being prepared to discuss subjects in this House which were not strictly
within my own responsibility. But in a case like the Defence of India Rules
there is bound to be some blurring of responsibility; and in that case the pro-
per course is not for the Centre to try to take powers out of the hands of the
Provinces but rather. to have understanding and co-operation between all the
various. authorities who are working for the common object of the safety and
security of India. And that specially happens in the field of public order to
which this cut motion mainly relates. I would, therefore, submit that this
Assembly should not be misled by allegations of individual instances of misuse
of powers which, as I said, I cannot answer because I have not got the means
oi verifying them or answering readily about the details of those cases. The
Assembly should not be misled ‘into atternpting or demanding -what would be
impossible. I submit, Bir, that no case has been munde out for this cut motion,
that practically all the complaints which have been made have related to
matters in which either responsible Provincial Ministries were concerned or, at
any rate, this Central Government have not got the machinery to take direct
responsibility and be answerable to this House. I therefore oppose the motion.

Mr. Abdul Qaiyum: 8ir, I rise to support the motion. It is very difficult, to
convince the Honourable the Home Member even at a time when he ig about
to leave this country that he is wrong. It is harder still to convince the Gov-
ernment of which he forms a part that they can ever make mistakes. In fact
when we listen to their speeches we begin to think that they have implicit and
unshakable faith in their infallibility. The Honourable the Home Member in
the course of his speech compared the provisions of the Defence of India Rules
to corresponding provisions that exist in the British enactment, and tried to
make out a case that the provisions which obtain in this country are similar to
those which have been enforced in Great Britain. But may I ask the Honour-
able the Home Member if the Government of Great Britain is as irresponsible
to the people of that country as this Government is to the people of this
country? May I ask him if the Chancellor of the Exchequer could have the
courage to rise in the House of Commons and say like the Honourable Sir
Jeremy Raisman, that he does not care for twenty censure motions, that we
can pass censure motion after censure motion but that they do not care two
eiraws about them? Can such a thing happen in the House of Commons? * Can
the Chancellor of the Exchequer make the sort of statement which the Honour-
able . the Finance Member made ycsterday? Then, Sir, may I know if in
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England it is possible for a candidate who is defeated in a parliamentary election
to be appointed # Minister of the Crown, while his successful opponent is made
to rot in jail all his life till he is dead? The last time that Mr. Satyamurti
was arrested the state of his health wag such that any one who had the least
knowledge about his health knew .that he would not survive his sentence of
imprisonment. And that is what happened and what happens. Would it be
possible for the Prime Minister of Great, Britain to appoint a defeated candidate
as a Minister of the Crown and give him extension after extension? Would it
be possible for the defeated candidate to rise in the House and.have the effron-
tery to tell the Opposition,—the elected representatives of the people,—that
they are children who are being led astray? May I ask if such a thing can
happen in Great Britain? Then why compare this wretched and irresponsible
Government, these servile henchmen of British Imperialism, to a ffee country
and a free Government—like they have in England? It is precisely because
they are not responsible .to the people of this country that we on this side of
the House are anxious that some sort of control, some measure of check, should
be exercised over the manner and the method in which they exercise and put
these Defence of India Rules into practice. Just now my Honourable friend,
8ir Muhammad Yamin Khan, brought to the notice of this House & very glaring
instance of the abuse of the Defence of India Rules. If these rules are really
intended for the defence of India, not even the arguments of the Leader of the
House can convince us that this order can be justified. I hope the Public
Prosecutor of the district town in Bihar, wherever it may be, will not take his
cue from' the ex-Advocate-General of Bihar who got up and started citing
chapter and verse to justify the order. I am really amazed that anything
and every thing can be defended by the Members of this Government.

Sir, if the Defence of India Act is really meant for the defence of India
against foreign aggression we on this side of the House are whole-heartedly for
it and we would be the last people to criticise it. But we know that in actual
practice the Defence of India Act and the Defence of India Rules, are all intend-
ed for the defence of British Imperialism against Indian nationalism, that they
are being misapplied day ir and day out, that they are being repeatedly abused
in practice by Government officers. And I can say without fear of contradic-
tion that if a gentleman of the standing of the Honourable Mr. Husain Imam
con be hounded in this manner, anything is possible. One of the charges
against him is that he himself was not subscribing to the defence loans. Why
should he subscribe money to the defence loans? Was he consulted when this
war was declared? Was any countryman of his consulted when this war was
declared? Is this war really being fought for the defence of India or_is it being
fought that Great Britain might recover all those countries over which she held
sway before Japan came on the scene and snatched them away with one light-
ning stroke and deprived them of their ill-gotten gains? They are simply
smarting to get back those countries, their oil and rubber, and to exploit them
ae they did before. What interest have we in this war?- If a gentleman of the
standing of Mr. Husain Imam can be treated like this, is it fair on the part of
the Home Member to sayv that & siugle instance does not prove a case? If s
man of his standing can be served with a notice like this, there must be
tbousands and thousands more in these seven lakhs of Indian villages who are.
being forced to give money to Government not because they want to give it but
because it is forced out of their hands. Extortions and acts of extortions are
heing committed by Government servants und I can say without any fear of
contradiction that the promotion of Government servants depends on the
amount of extortion which they can levy. Then you say, ‘‘What do you know
about this; these are general sllegations’’. The other day the Honourable the
Supply Member jumped up in his seat when I told him that the Supply
Department was a department about which one could say, that corruptlop and
Supply Department are interchangeable terms. He simply got up and tried to
refute. What was the object of my remark? My object was that the stench of
corruption should be removed from this Department. But what was the effect?
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The Honourable the Supply Member got up and tried to convince the Mem-
bers of this House that there was nothing wroug with the Department which.
wag reeking with the stench of corruption . . " .

Mr. President (The Honourable Sir Abdur Rafiim): The Honourable Mem--
ber should not revive a debate which is finished.

Mr. Abdul Qaiyum: All righs, 8ir. I was just giving an analogy.

Similarly, this notice which has been served on the Honourable Mr. Husain-
Imam should act as an eye-opener to the Honourable the Home Member and .
he should take immediate steps to stop this abuse of the Defence of India Rules.
We are told that there is such a thing as a provincial sphere and there is such
a thing as a Central sphere, and we are told that such is the tender-hearted
regard which this Government entertain for the provinces that they simply do-
not wish to interfere in their activities. Now, let us examine the situation.
Most of the provinces even today are being gowerned under Section 98 of the-
Government of India Act. You passed the Defence of India Act, and you.
framed the Defence of India Rules. Section 93 Governments are directly under
vou. And as regards the Provincial Governments where provincisl autonomy
seems to prevail, I think that the situation was admirably summed up by the -
Honourable the Deputy Leader of the Muslim League in the course of his-
speech when he said that Provincial Governments are simply helpless because
due to the war conditions you have simply made it impossible for them to
function. The provinces are helpless. It is the Government of India which is,
in falch, responsible for all manner of wrongs which are being committed on the-
people.

I wanted to go on, 8ir, but the time is limited. I hope that the House will

s r.u. pass this cut motion and that every elected member will vote for-
this cut motion. '

Some Honourable Members: The question be now put.

Mr. President (The Honourable 8ir Abdur Rahim): The question .is:

“That the question be now put.” .

T'he motion was adopted.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That the demand under the head ‘Homs Department’ be reduced by Rs. 100.”

The Assembly divided:

AYES—53.
Abdul Ghani, Maulvi Muhammad. Lahiri Chaudhury, Mr, D, K.
Abdul Qaiyum, Mr. Lalchand Navalrai, Mr. .
Abdullsh, Mr. H. M. Lalljee, Mr. Hooseinbhoy A.-
Azhar Ali, Mr. Muhammad. Liaquat Ali Khan, Nawabzada Muhammad... -
Bajoria, Babu Baijuath. Maitra, Pandit Lakshmi Kanta.
Banerjea, Dr. P. N, . ) Mangal Singh, Sardar.
Bhutto, Mr. Nabi Baksh Illahi Baksh. Mehta, Mr. Jamnadas M.
Chattopadhyaya, Mr. Amarendra Nath. Murtuza Sahib Bahadur, Maulvi Syed.
Chettiar, Mr. T. 8. Avinashilingam. Naidu, Mr. G. Rangiah.
Chetty, Mr. Bami Vencatachelam. Nairang, Sysd Ghulam Bhik.
Choudhury, Mr. Abdur Rasheed. . Nauman, Mr. Muhammad.
Choudhury, Mr. Mubhammad Hussain, Neogy, Mr. K. C.
Dam, Mr. Ananga Mohan. Pande, Mr. Badri Dutt.
Datta, Mr. Akhil Chandra. Parma Nand, Bhai.
Deshmukh. Mr. Govind V. Ramayan Prasad, Mr. .
Eseak Sait; Mr. H. A. Bathar H. .. Raza Ali, Sir Syed.
Fazl-i-Haq Piracha, Khan Bahadur Shaikh. Reddiar, Mr. K. Sitarama.
Gupta, Mr. K. 8. Bant Singh, Sardar.
Gupta, Mr. R. R. Sham Tal, Lala,
Hsblharsffa;i(mtg- })u: .ara'n Siddigue Ali Khan. Nawab.
g:ggi;:i,nMr.. 8. ! Siddiquee, Shaikh Rafinddin Ahmad.

. K.
i iee Chowdhury Muhammad. Subbarayan, Shrimati K. Radha Bai..

};mll l\lrl{:la[;i. lﬁl‘]ee y l_Tma‘r Aly Shah: Mr.

Kaila;h Bihari Lall, Mr. \vamm Khan, Sir Mohammad.

Kazmi, Qazi Muhammad Ahmad, Yusuf Abdoola Harcon, Seth.

Krishnamachari, Mr. T. T. Zafar Ali Khan, Maulana.
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NOES—44.

Ahmad Nawaz Khan, Major Nawab Sir. Kushal Pal Smgh Raja Bahsdur
Ambedkar, The Honourable Dr. B. R. Lawson, Mr. C. P
Ayers, Mr. C. W. Maxwell. The Honourable Sir Reginald.
Benthall, The Honourable Sir Edwaxd Miller, Mr. C.
Bewoor, Sir Gurunath. Muazzam Sahib Bahndur, Mr. Muhammad.
Bhagchand Soni, Rai Bahadur Seth. Mudaliar, The Honourable Dewan Bahndul‘
Cnroe, Sir Olaf. Bir A. Ramaswami.
Chapman-Mortimer, Mr. T. Ogilvie, 8ir Charles.
Chatterji, Mr. 8. C. . Piare Lall Kureel, Mr.
Dalal, Dr. Sir Ratanji Dinshaw. Raisman, The Honourable Sir Jeremy.
Dslpat, Singh, Sardar Bahadur Captain. Rlchardson, Sir Henry.
Griftiths, Mr. P. J. y, The Honourable Sir Asoka.
Gwilt, Mr. E. L. C. Shahban, Khan Bahadur Mian Ghulam Kadir
g;bibur-Rahman, Khan Bahadur Sheikh. Muhammad.

aidar, Khan Bahadur Shamsuddin. Sheehy, Sir John.
Imam, Mr. Saiyid Haidar. , Siva Raj, Rao Bahadur N
Inskip, Mr. A. C. Spence, 8Sir George. ~
Ismaiel Alikhan, -Kunwer Hajee. Stokes, Mr. H. G.
Jawahar Singh, Sardar Bahadur Sardar Sir. Bultan Ahmed, The Honourdble Bir
Jehangir, Sir Cowasjee. Sundaresan, Mr. N.
Kamaluddin Ahmad, Shamsul-Ulema. Thakur 8ingh. Capt.
Khare, The Honourable D-. N. B. Trivedi, Mr. C. M
Krishnamoorthy, Mr. E. 8. A. Tyson, Mr. J. D.

The motion was adopted.
The Assembly then adjourned till Eleven of the Clock on Thursday, the 16tk
March, 1944,

~
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